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LOK SABHA

Wednesday, August 25, §1993/Bhadra 3,
1915 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English)]

Expert Committee on Cryogenic Engine
‘+401. SHRI {MOHAN SINGH (DEORIA):

SHRI RAM VILAS PASWAN:

“Will the PRIME MINISTER be pleased
to 'state:

'(a) whether any expert committee was set

up to develop indigenous cryogenic engine;

(b) if so, the details of the recommenda-
tions made by the committee; and

(c) the decision taken by the Government
thereon?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
“HHUVNESH CHATURVEDD: (@) to (o)
A statément is laid on the table of the Lok
‘$dbha.

STATEMENT

(a) Yes, Sir. Several teams of Department
“of Space (DOS)/Indian Space Research Or-
‘.gamsatlon (ISRO) experts from various,
" disciplines such as aerodynamics, propulsion

control, avionics, structures and mission and

P

range safety, fabrication, materials have
studied the development of a suitable indi-
genous cryogenic stage for Geosynchronous
Satellitc Launch Vehicle (GSLV) after ex-
amining, in detail, over 200 possible con-
figurations.

(b) and (c) The finally chosen configura-
ration includirg the specifications for the cryo
engine and stage was based on reliability
cost effectiveness, heritage, range safety
require ments and maximal utilisation of Poélar
Satellite Launch Vehicle (PSLV) modules.
The fnal recommended configuration of
GSLV uses first and second stages of PSLV
as configured now and the four strap—on
liquid boosters, derived from the PSLV
second stage and a cryogemic upper stage
designated as C 14, 12 (12 tonnes of thrust
and 14 tonnes of propellant).

A project report was prepared based on
this choice for the development of GSLV
and was approved by Space Comniission in
August 1990. In October 1990, the ‘then °
USSR made a proposal for the technology
transfer of the cryogenic stage with speci-
fications similar to those proposed earlier
for the indigenous development and meeting
all the requirements of GSLV. The same
inter-disciplinary team of experts, taking
note of the advantages of this proposal pre-
pared the revised GSLV Project report within
the overall cost envelope of the original re-
port. Space Commission reviewed the final
repor. in October 1990 and approved the:
proposal  considering the main advantages
of shorteriing the time frame of development
with a proven technology and lesser devélop™
mental risks without increasing the cost ele-

ment, which was later approved by the
Government.
(Translation)

SHRI MOHAN SINGH (Deoria): Mr.

Speaker, Sir, the hon. Minister has accepted
this fact that a committee was set up regar-
ding development of indigenous technology
for the manufacture of launching engine in
1989. This committee submitted its report
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in 1990, and at the same time in November-
December Russia promised to provide
inexpensive  technology to India. India
signed an agreement involving Rs. 235
crore project in this connection and made
a payment of Rs. eighty crores to Russia.
But now under international pressure parti-
cularly under American pressure, Russia
has backed out of her words. Now [ would
like to know whether the project prepared
by ISRO, a rescarch organisations in space
Science, in 1989 will again be considered or
not in view of the fact that agreement signed
with Russia has been cancelled. -

SHRI BHUVNESH CHATURVEDI:
Mr. Speaker, Sir, that agreement has not
yet been cancelled but is under considera-
tion. Probably it will be discussed with
them and the decision on it will bc taken
thereafter.

SHRI MOKLAN SINGH (Deoria): Mr.
Speaker, Sir, it is a matter of grea: regret
that India has delayed its project for four
years under the pressure of another country.
1 think the cost of the proposcd project
must have escalated considerably by now.
1 would like to know from the hon. Minister
the reasons for suspending the work on this
projoct whose original estimated cost was
Rs. 400 crore particularly at a time when
America, beirg the only super power of
the world, is trying not to let India enter
into trade block. Will any further delay in
this project not be disastrous. 1 would
like to know from the hon. Minister what
would be the cost of manufacturing Cryo
engine by incigenous techaique and how
much time it will take in its manufacture?

SHRI BHUVNESH CHATURVEDI:
Mr. Speaker, Sir, [ would like to submit
that this programme has not tzen sus-
pended, are going.  All the research pro-
grammes and space research schemes are
going on as usual.......

SHRI NITISH KUMAR: A very good
cartoon appeared yesterday.

MR. SPEAKER: Trust upon the Minister
and not on Cartoon.

SHRI NITISH KUMAR: That is the

cartoon of Minister himself.
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SHRIBHUVNESH CHATURVEDI: 0.K
as you may understand. I have submitted
that no research programme or the programme
to develop cryogenic capacity has been sus-
pended. However, the final picture would
emerge only after the negotiations with Russia
are held. Thereafter, something can be
finally said.

SHRI RAM VILAS PASWAN: So far
as I know, Prof. Mukund Committee was
set up in 1970 and it had submitted its report
in 1975. But the then Ministry kept aside
that report and took its own decision. 1
would like to know from the government
whether  the agreement reached between
India and Russia in 1990 is still continuing
or has been completed in 19922

MR. SPEAKER: He has replied to that,

SHRI RAM VILAS PASWAN: I would
like to submit why have you not considered
about achieving self reliance for 15 ‘years?
The project for the completion of which
America, Russia and China took tento
fifteen years, we are saying that we can com-
plete it within five years. Why no action
was taken regarding this project in 1975.
ifit would have been started in 1975 it would
have been completed within five years.
What are the reasons behind this delay? -

SHRI BHUVNESH CHATURVEDI :
The Government has always been following
ihe policy of self-reliance. Do not have any
doubt in it. But sometimes technology
is available with foreign assistance at oace.
The cost factor is also one consideration.
But the basic policy of self reliance has
never been abandoned.

[English]

THE PRIME MINISTER (SHRI P.V-
NARASIMAA RAD): Sir, there seems to
be a lot of wuninformed confusion. It is
true that we can dispense with the Cryogznic
Stage and think of some other method of
going to the same result but it has been very
ciearly and categorically stated by our scien-
tists that it is not a fail-safe method. This
is number one. You pour so much of money
and finally find that the technology is not
adequate, therefore you fail. That is not a
correct thing. "You need a lot of boosters.
They cost a lot of money. Range-safety
requirements and maximum utilisation Polar
Satellite Launch Vehicle modules were taken
in the final choice of the configuration. There
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were 200 configurations out of which one
was chosen. The scientists also say that at
some stage or the other your programme
would involve the use of Cryogenic engine
bocause the theory itself is that, if operates
under very low temperatures, 150 degree
centigrade minus, and only at that stage,
it is possible to develop this kind of forc:.
So, they derived from PSLV Second Stag:.
In fact, they are using the PSLV two stages.
That means a lot of jump. They are not
starting from the scratch. The PSLV ex-
perisnce is there. The PSLV stage is thers.
From that stage, they have to go to the Cryc-
gonic Stage. If they have to dispense with
the Cryogenic Stage, the result becomes a
little  doubtful and also very expensive.
Therefore, they have thought of takingto
the Cryogenic Stage immediately after the
PSLV thing. At that time, if there isan
impression that a Project Report was pre-
pared based on this choice for the develop-
ment of GSLV and was approved by the
Space Commission in August, 1990, if th:
impression has been going round that our
own was something different, our own,
and we have given it up and taken some-
thing from Russia, I do not think that is
correct. The whole process also included
the development of the Cryogenic Stage.
Instead of our doing it here, they have said
we have got it, we can give it to you. The
technology we can give it to you, otherwise,
you will have to develop that technology
which would have taken two years, three
years, four years or whatever the time.

That much time has been saved. So»
ultimately, going to them was only because
we wanted to save time. Otherwise, we would
have had to develop the same technology.
This is the only difference. But, I will cer-
tainly go into any of the old reports which
has any promise of by-passing cryogenic or
dispensing with the cryogenic. In that
case, it would be a very great thing. I don’t
think it was so, because no one in this world,
0o other country in this world has been able
to dispense with the cryogenic stage. So,
whether you do it today, whether you dc
it two years later by yourself or whether you
do it two years earlier by takicg the tech-
nology from some other person, that was
the only chord as far as I could see.

BHADRA 3, 1915 (SAKA)
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(Translation)

SHRI RAM VILAS PASWAN: When :lid
the expert committee submit its report?

(English)

SHRI P.V. NARASIMHA R.AO The
Space Commission approved it in 1990.

(Translation)

SHRI MOHAN SINGH (Deoria): What
happened afterwards? .. . .(Interruptions)

(English)

MR. SPEAKER: It is continuing. Do
not worry about it. It is not stopped.

SHRI PRITHVIRAJ D. CHAVAN : The
main reason for US interferznce in the con-
tract wih Russia was not so much military
but ecoromic. US was afraid that India
would hive c<merged as a major power in
the launch vehicle business. Has the Govern.
ment see1 a report by the Urited States think
tank Rand Corporation authored by
Brian Clow titled “Emerging national space
launch programmes” which studies space
program:ne of India, Brazil and other coun-
tries? .ind the report categorically states
that Incia’s snace launch programme would
be a commercic] failure. So, basically, the
whole logic for the ban is commercial. Has
the Government seen this report programme
and what is thz Governments reaction
thereto ?

MR. SPEAKER: Reactior. to the Rand’s
report. Well, I do not taink we should
offer it.

(Translaiion)

SHRIMATI SUMITRA MAHAJAN
Mr. Speaker, Sir, I have a simple question
to ask. This negotiation has been going
on for a very long time. A Scientist or an
Officer who was there as a member in the
Expert Commi tee has, after his retirement,
gone to US.A. and is working with a
Defence Research Institute there. 1 would
like to know whether any effort was made
to check it and whether the work here was
adversely affected after he left the country-

(English)

MR. SPEAKER: If you do not have infor-
mation, you can callect it and give it later,
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SHRI BHUVNESH CHATURYVEDI : The
information does not lie with us.

SHRI P.V. NARASIMHA FAO: It is
always good. Therz is no great party hiatus
in this. If they have some in‘ormation, if
they think because of those factcrs something
has happened, some delay, no ore wants this
delay. Let them give the inforraation. We
will take it with thanks and we ‘vill tell them
also what has happened to the information;
whether it is right or wrong.

MR. SPEAKER: If you have information
give it to the Government; and if the Govern-
ment has got the information, they wiil also
give it to you.

(Translation)

SHRI MOHAN SINGH (Deoria): The
Government has no information. .. (Inierrup-
tions) ’
(English)

MR. SPEAKER: Not necessarily. After
the retirement, they do not kezp track the
scientists.

SHRI SHAIFUDDIN CHOUDHURY:
Given the fact that the USA put pressure on
Russia to stop the supply of the technology
for cryogenic engine to India, that was
agreed to by these two countries, whether
Govemment has this perception that our
own indigenous development programme
for this technology will also face a severe
wrath from the US; and whether thisis
a fact that the USA Government aid its
allies have already sent a message to the
Government of India to stop al such space
oriented programmes. What is the reac-
tion of the Government thereto?

SHRIP. V. NARASIMHA RAO: There is
no reaction. We do not have to react to
anything. We are going ahead with our
programme.

SHRI SUDARSAN RAYCHAUDHURI :
The hon. Prime Minister has just now said
and I thought from what he said that the non-
ctyogenic route has been discarded or has
been shelved these days. T would like to
ask whether the Indian Space Research Or-
ganisation its banking upon its own design
to develop cryogenic engines or tryvingto
work backward from the Glavikosmos’ pre-
liminary design drawing which has already
been exchanged. R .
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MR. SPEAKER: This is a technical infor-
mation and this depends on both the things.
It is not necessary..

Yes Mr. Redcy, but please understand,
it is a very techrical matter.

SHRI B.N. REDDY: After this' pro-
longed procedure does the Government con-
sider that the agreement stands? That is
what I want to know.

MR. SPEAKER: They have already replied
to this question.

SFRI RAMESH CHENNITHALA: There
are certain reports that 12 tonne cryogenic
engine is ready for testing. I would like
to know whethe - the reports are correct or
if the reports are correct, when will it be
ready for testing?

SHRI P.V. NARASIMHA RAO: It is
a prototype thing.

SHRI A. CHARLES: The project for
development of ‘idigenous cryogenic tech-
nolcgy was approved by the Space Com-
mission in August 1990 and it is only as a
subscquent  development of erstwhile Soviet
Unicn  connections that they have, to some
extent, invaded into the indigenous deve-
lopment. ...

MR. SPEAKER: Nobody has said that,

SHRI A. CHARLES: Sir, I am coming
to the main question. There are various
disciolines on that and our Depa:tment of
Scierce and Technology is capable of making
cryogenic engine. There are many out-
stancing scientist: with us. May I know
fron1 the hon. Prime Minister, at least
at this stage, that those who are capable
and have proved their ability will be identi-
fied and our indigenous efforts will be given
more importance while we are trying to
take technology trom Russia?

SHRI P.V. NARASIMHA RAO: Yes.

Houses for Primitive Tribes

*402. SHRI RAMA KRISHNA KONA.
THALA : Will the PRIME MINIS'IER ‘be
pleased to state :

(z) whether th: Union Government have‘
received any proposals for construction of
houses for primifive tribes under the Indira
Awas Yojana from the Governmont of
Andnra -Pradesh; :
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(b) if so, the details of the projects and the
action taken thereon ;

(c) whether proposals for construction of
such houses have also been received from
any other State Government; and

(d) if so, the details thereof and the action
taken by the Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) to (d) A statement is laid on the Table
of the House.

STATEMENT

Indira Awas Yojana (IAY) is a sub-
scheme of Jawahar Rozgar Yojana (JRY)
intended for the construction of houses free
of cost in rural areas for the people below the
poverty line belonging to Scheduled Castes,
Scheduled Tribes and freed bonded labourers.
6% of the allocation of JRY is earmarked for
IAY and the guidelines provide that State
Governments utilise this scheme for the bene-
fit of the specially disadvantaged categories
of the rural poor. Hence they do not have
to send separate proposals for IAY houses
for SC/ST or freed bonded labourers to
Government of India.

However, a specific proposal for construc-
tion of 7000 houses over a period of five
years, at an estimated cost of Rs. 10.15
crores for Chenchus, a primitive tribal group
in Andhra Pradesh was received from the
Government of Andhra Pradesh during 1992.
93. The Government of Andhra Pradesh also
sent another proposal for construction of
45125 houses under Indira Awas Yojana
(IAY) for which central assistance of Rs. 29.47
crores was sought. Considering both the
proposals a sum of Rs. 30.12 crore was relea-
ged to the Government of Andhra Pradesh
on 31-3-1993 for IAY, out of the additional
allocation for JRY made in 1992-93, stipula-
ting that at least Rs. 50.80 lakhs be speci-
fically utilised for construction of 500 houses
for Chenchus, the primitive tribe. The State
Government has also been requested to con-
sider the case of the remaining eligible Chen-
chus also under the normal IAY programme
in due course.

The Ministry of Rural Development had
received a similar request during 1992-93
from Government of Bihar for Rs. 7 crores
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for construction of 5000 houses under IAY
for SC/ST in Jehanabad district. Against
this the Government of India released Rs.
2 crore for IAY, from the additional alloca-
tion for JRY during 1992-93.

In addition, Government of Bihar had also
requested for funds to take up construction
of houses under IAY for paharia tribals in
Sahebgunj district at the cost of Rs. 2 crore.
Certain clarifications have been sought from
the Government of Bihar, on this proposal
and their response is still awaited.

SHRI RAMA KRISHNA KONATHALA :
Sir, since housing is one of the basic things
of the society which requires larger attention
of the Government, I came to know from the
statement that the allocation of funds to
Indira Awas Yojna under the Jawahar Rozgar
Yojna is only 6 per cent of the total allocation.

I would like to know, through you, from
the hon. Minister whether there is any pro-
posal to increase this allocation in order to
improve the living conditions of the tribals.

MR. SPEAKER : Your question is very
clear, let the Minister reply. The simple
question is, are you going to increase the
allocation ?

SHRI RAMESHWAR THAKUR : Itisa
component of Jawahar Rozgar Yojna and
wherever the State Governments have re-
quested us to increase it, we have already
done it. In the case of Andhra Pradesh and
Bihar, we have done it.

SHRI RAMA KRISHNA KONATHALA :
My question is different. I would like to know
whether there is any proposal with the Govern-
ment to increase the allocation of Indira
Awas Yojna.

MR. SPEAKER : The Minister says, de-
pending on the demand, we will do it.

SHRI RAMA KRISHNA KONATHALA :
But it seems from the Statement and fro m the
Unstarred Question No. 3460 dated 18-8-1992
wherein it is stated that in the year 1991-92,
Rs. 157 crores has been allocated and in
the year 1992-93 Rs. 230 crores has been
allocated, whereas surprisingly the allocation
in 1993-94 has been reduced to Rs. 190 crores.
It is a clear reduction of Rs. 40 crores from
the plan amount.
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Since the Government is concerned about
housing for the poorer sections, how has this
reduction been made ?

The second part of my question is, is the-
Government considering increasing the pro-
vision for the cost per unit for each house
from Rs. 8000 to Rs. 12000 further, because
it is not possible to build a house with Rs-
8,000 ?

SHRI RAMESHWAR THAKUR : First
of all, there is no reduction in the allocation.
Ifit is within the overall limit under the
Jawahar Rozgar Yojana we give them six
per cent. But if there are specific requests from
the State Governments, additional funds are
allotted, as I mentioned earlier,

So far as the amount of Rs. 8,000 is con-
cerned, it is not only Rs. 8,000 for the con-
struction of the building. There is a provision
for Rs. 1,400 for latrines which is a part of
the scheme as also for smokeless chula. Then
there is a provision of Rs. 3,300 crore for the
infrastructural facilities if it is in a cluster,
So far there has been no request from amy
State Government to enhance this figure.

MR. SPEAKER: The hon. Member
wants to know if you are going to increase the
provision.

SHRI RAMESHWAR THAKUR : Unless
there is a request from the State Government,
we do not increase the allocation.

[ﬂanslarion]

SHRI LAKSHMI NARAIN MANI TRI-
PATHI : Mr. Speaker, Sir, I have observed
that in most of the cases the work on Indira
Awas Yojna is lying incomplete. The reason
is that the amount fixed for the construction
of a residence is awfully inadequate and that
is why the construction work is not com-
pleted.

MR. SPEAKER : He has just said in his
reply that the amount for this purpose will be
inecreased when demanded.

[English)

SHRI G.M.C. BALAYOGI : Housing is
a good programme. Particularly in Andhra
Pradesh during our party regime under the
leadership of Shri N. T. Rama Rao we have
constructed 13 lakh houses for the Scheduled
Caste and Scheduled Tribe .people, specially
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for tribals residing both in the agency areas
and in the plains also. The tribals in. the
agencies are getting housing and other bene-
fits from ITDA and other agencies and those
residing in the plains are not getting any
assistance from the housing programmes.

I want to know from the hon. Minister
whether the Government is going to imple-
ment this housing programme for the tribals
Tesiding in the plain areas also.

SHR1 RAMESHWAR THAKUR: There is
no discrimination between tribals or others
Priority is given for primitive tribes in all
the States and it is implemented by the State
Governments. The priority has to be given
by the State Governments and wherever they
have asked for additional funds for primitive
tribes or from other tribes, we have allotted
additional funds for them.

(Translation)

SHRI KRISHAN DUTT SULTANPURI :
The hon. Minister has said that he does
not make any distinction between plains
and hilly areas. I would like the hon. Minister
to state clearly whether he intends to increase
the amount for the farflung hilly areas where
motor vehicles do not go and which are in-
habited by the people of Scheduled Castes and
Scheduled Tribes.

SHRI RAMESHWAR THAKUR : Mr,
Speaker, Sir, the State Government has been
authorised to make its own investment if
there is a need to spend more money on
construction aimed at providing transpor-
tation facilities depending upon the local
situation. There is a feasibility of that and
we can give relaxation for that. There is no
problem in it and there will be no problem
in future also. I would also like to inform
the hon. Member that JRY is meant for
those who are living below the poverty-line-
26 percent of that amount has been ear marked
for the people of Scheduled Castes and Sche-
duled Tribes and that amount cannot be
invested under_any other head. ‘

SHRI RAMPAL SINGH : Mr. Speaker,
Sir, in course of his reply the hon.
Minister has said that Rs. 30.12 crore
has been provided to Andhra Pradesh and
that two crore rupees have been demanded
by the Government of Bihar and it is under
consideration. I would like to know whether
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similar demand has been made by other states
also ? The amount of eight thousand crore
rupees that is provided is very meagre and a
total expenditure of Rs. 14 thousand crore
has been shown. From the earmarked amount
even one-room-set cannot be built.

MR. SPEAKER : Reply to this has already
been made.

SHRI RAMPAL SINGH : Has any demand
in this regard also been made by other States?
The hon. Minister has informed about one
State only. I would like to know whether
such demand has also been made by the
Government of Uttar Pradesh and Andhra
Pradesh.

MR. SPEAKER : This is a part of Jawahar
Rojgar Yojna.

SHRI RAMESHWAR THAKUR : This
scheme is being implemented in all the States.
‘We consider, if additional demand is made
by some states and we will continue to con-
sider if similar demand is made even in
uture.

SHRI VIJOY KUMAR YADAV: Mr,
Speaker, Sir, through you I would like to
know as to what is the criteria of making
allotment under this scheme. Is the population
of tribals taken into consideration or poverty
is made the basis of it ?

MR. SPEAKER : It is done on the demand
of the State Government.

SHRI VIJOY KUMAR YADAYV : What is
the criterion for the allocation of amount to
the State Government ?

MR. SPEAKER : The allocation is made
on the basis of the requirement of work.

SHRI BRISHIN PATEL : Mr. Speaker,
Sir, Indira Awas Yojna is an old scheme of
our country. I would like to know from the
Government whether it is not a fact that more
than half of the houses constructed under
Indira Awas Yojna have collapsed ?

SHRI RAMESHWAR THAKUR : Accor-
ding to the study-report of the scheme 82
per cent people are living in the houses allotted
to them. Those houses are occupied and are
in a good condition.
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MR. SPEAKER : Nitishji, now you may
ask. If some other Members are also willing
to ask Qquestions then they should give a
notice for half-an-hour discussion.

SHRI NITISH KUMAR : Mr. Speaker,
Sir, here I would like to ask a question re-
lated to policy matter. The hon. Prime Mini-
ster is also present here. Under Indira Awas
Yojna houses are built for Scheduled Castes
and Scheduled Tribes as also for those who
are liberated from bonded labourship. I
would like to ask whether the Government
contemplates to include the most backward
class people into this special scheme ? More-
over, will the Government also contemplate
to make provision of funds for the repairing
of the houses that are already existing.

SHRI RAMESHWAR THAKUR : Mr.
Speaker, Sir, as I have said earlier this scheme
has been specially framed for the people of
Scheduled Castes and Scheduled Tribes.
There are other housing-schemes under the
State Governments where the interest of the
poor and the people of such other categories
is take care of.

Parallel Super Computer
*403. SHRI DATTATRAYA BANDARU:

SHRI ANKUSHRAO RAOSAHEB
TOPE :

Will the PRIME MINISTER be
pleased to state :

(a) Whether the scientists of the Bhabha
Atomic Research Centre have succeeded in
devising a high speed parallel processing
Super Computer; and

(b) if so, salient features thereof ?

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE (SHRI .
BHUVNESH CHATURVED]) : (a) Yes, Sir: *~

(b) The Super Computer developed at
Bhabha Atomic Research Centre (B.A.R.C.)
is based on the Parallel Processing Techniques.
The current version makes use of eight com-
puters interconnected by a high speed commu-
nication system.

The speed of this computer system is 52
million floating point operations per second.
This speed is more than five times the speed
obtained with any of the indigenously
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available super computers based on Parallel
Processing Techniques. This super computer
is already being used extensively by Scientists
and Engineers at B.A.R.C. for the last one
year for solving various advanced scientific
problems.

Another Parallel Processing System with
sixteen computers has been recently assembled
and successfully tested in B.A.R.C. This
computer system gives a speed or more than
hundred million floating point operations
per second.

[English]

SHRI DATTATRAYA BANDARU : Mr.
Speaker, Sir, on this occasion, I want to con-
gratulate the scientists of the Bhabha Atomic
Research Centre who have invented the high
speed technique of computers of 52 million
floating point operations per second and also
the Parallel Processing Computers of one
thousand million floating point operations.

At the same time, I want to know from the
Minister through you that when the Depart-
ment of Electronics set up the C-DAC to
develop the parallel super computer at a cost
of Rs. 40 crore and when the DRDO also
developed the parallel super computer, what
is the justification for developing such parallel
computers by Bhabha Atomic Centre ? Part
(b) of my question is, what is the investment
made by the Bhabha Atomic Research
Centre and what will be the marketing and
supporting maintenance of the Department.

SHRI BHUVNESH CHATURVEDI : Sir,
will the hon. Member kindly repeat his
question ?

MR. SPEAKER : He wants to know what
is the amount of money that would be spent,
whether you are going to sell it outside the
country and is there a market for your com-
puter.

SHRI BHUVNESH CHATURVEDI : That
is being explored, Sir.

THE PRIME MINISTER: (SHRIP. V.
NARASIMHA RAQO) Sir, the present posi-
tion is that it has been just assembled. For
the last one year it has been working ex-
tremely well. The Cray computer costs any-
thing between Rs. 30 crore to Rs. 40 crore.
This computer costs anything between Rs. 1
crore and Rs. 2 crore. That is the differential
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So, evidently, it will be a massive market.
But we will have to tie up with a manufacturer.
BARC is not a manufacturer. They have
only to put it together. Two others also have
put it together. They have got some compa-
rative advantages. It so happens that this is
the fastest. We will have to explore the possi-
bility. They are tying with the ECIL.

SHRI DATTATRAYA BANDARU : Sir,
my second supplementary is that keeping in
view the losses of Rs. 40 crore suffered by the
C-DoT and Rs. 40 lakh by CMC Limited. ...
(Interruptions).

MR. SPEAKER : C-DoT is for a different
thing. It is not for computers.

SHRI DATTATRAYA BANDARU: C-Dot
is for telecommunications.

MR. SPEAKER : It is not for computers.

SHRIDATTATRAYA BANDARU: What-
ever it is, Sir, my second supplementary is
that different Government departmental agen-
cies are coming out with such parallel super
computers. In view of all these losses and other
things, may I know from the hon. Minister
when the Government is going to coordinate
all the development of the governmental
agencies with regard to super computers and
when because of the duplication, a lot of
wastage and loss is happeaing, will they see
to it that duplication does not happen ?

SHRI P.V. NARASIMHA RAO: Sir,
while coordination is a good thing in a matter
like this, there should not be too much centra-
lisation, atleast in the first instance. Three
institutions are developing the same thing.
But then it is always possible at the stage of
development that they can find something
which the others will not find. It is not just
one objective, there are several objectives
in a research of a thing like this. So, let us
wait for a year or two. While we are coordi-
nating and finding out what the other person
is doing so that duplication can be avoided,
we should not centralise too much beyond
a point. So, itis a matter of a year or two
of waiting, finding out what is happening,
what uses it can be put to and what other
things can it be put to. One has to keep it a
little flexible.

SHRI ANKUSHRAO RAOSAHEB TOPE:
Mr. Speaker, Sir, I want to know from the
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hon. Minister, through you, that it has been
reported that India is now preparing for a
five hundred million-rupee project to build
a teraflop super computer. But teraflop super
computer’s development seems to have many
hurdles. Scientists across the world have
found that software that will run on such
parallel processing computers has been diffi-
cult to develop. I would like to know whether
India has the adequate technology and infra-
structure to develop the teraflop super com-
puter and, if so, by when it is likely to be
developed.

MR. SPEAKER
different point.

1 think this is on a

SHRI PRITHVIRAJ D. CHAVAN  Sir,
the subject of super computer is a glamorous
area in the field of computer engineering. .
(Interruptions).

MR. SPEAKER It is useful also.

SHRI PRITHVIRAJ D. CHAVAN 1t is
useful but it is also glamorous. Every orga-
nisation which has got computer R&D,
wants to get into it because there is lot of
funding available.

My point is, there are about 7 or 8 orga-
nisations in the country which are claiming
that thery are making super computers. There
is FLOW SOLVER by C.S.LR.; ANURAG
by D.R.D.O. C-DoT has done something.
The main effort is by Department of Electronics
in the form of C-DAC Centre for Develop-
ment of Advance Computing at Pune. That
is the main effort. All these other institutions
like B.A.R.C. and others are claiming that
they are making super computers. I would
also like to really confirm whether this claim of
52-mega flops speed by B.A.R.C. which is
supposed to be five times faster than any
other super computer developed, in India,
is correct. It does not appear to be correct.
C-DAC—Which is the main initiative by
Government of India in the field of super
computer—has done much better.

My question is whether the B.A.R.C. has
any commercial application in mind or is it
just an in-house programme.

MR. SPEAKER It is a research orga”
nisation.
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Rail Linkage in N.C.R.

*404. SHRI RAM KAPSE: Will the
Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether the National Capital Region
Planning Board in its sixteenth meeting has
taken a decision that the parts of Punjab,
Haryana and Uttar Pradesh falling within
the National Capital Region would be linked
through a railway line ;

(b) if so, the other issues discussed therein;
and

(c) the steps taken to implement the re-
commendations so made ?

THE MINISTER OF URBAN DEVELOP-
MENT SHRIMATI SHEILA KAUL (a) to
(c) No such decision was taken in the sixteenth
meeting of the National Capital Regional
Planning Board. But the National Capital
Region Transportation Plan does provide
for connecting parts of Haryana, Uttar Pra-
desh and Rajasthan by railway. These pro-
posals are required to be given a final shape
after discussion with Ministry of Railways
and taking into account the funds position
also. These discussions are in progress.

[Translation)

SHRI RAM KAPSE : would like to know
the regions of Haryana, Uttar Pradesh and
Rajasthan to be connected under a National
Capital Region Transportation Plan ? What
is the total expenditure likely to be incurred
on this scheme and the ratio in which it will
be shared between the Centre and the States
and whether the scheme is likely to be imple-
mented by the year 2001 ?

SHRIMATI SHEILA KAUL: At the
sixteenth meeting held sometime ago, this
issue was discussed. Under the Eighth Five
Year Plan the Central Government is going
to invest Rs. 1846 crore in the Central Sector
and Rs. 1967 crore in the State Sector. Under
the plan power towns will be linked with
mass rapid transport system units of metro-
politan cities. Metropolitan city of Delhi
would include Faridabad, Gurgaon, Bahadur-
garh, Kundli, Ghaziabad and Noida. Prio-
rity towns are Meerut, Bulandshar, Khurja,
Hapur, Panipat, Rohtak, Palwal, Rewari and
Alwar. Counter magnet towns are Gwalior,
Bareilly, Hissar, Patiala and Kota.
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SHRI RAM KAPSE What is the ratio ?
You have not stated whether it will be com-
pleted by 2001 ?.

SHRIMATI SHEILA KAUL : The Gov-
ernment wants to implement the scheme as
early as possible. However, the problem is
that of resources. Therefore, if funds are
made available then the Government can
take it up.

LEnglish)

SHRI RAM KAPSE : I would like to know
whether a unified authority would be set up
for the implementation and planning. Is it
a fact that the Ministry of Railways would
look after the appropriate mass rapid
transit system in Delhi integrated with transe
‘porting system of neighbouring areas of Delhi
and priority towns.

[Translation]

. SHRIMATI SHEILA KAUL : Sir, Some
‘towns have been selected on priority basis
under National Capital Region Plan and the
Railways also want to connect these towns.
I am giving you the details.

[Englisk}

Railways have taken up linking of three
corridors from metre guage to broad guage.
[Tvanslation]

These are Mathura-Alwar, Alwar-Rewari,
Rewari-Hissar-Bhatinda. As and when
‘these three corridors are completed under the
scheme, it will facilitate transportation of
goods to South bypassing Delhi. This will
also - facilitate smooth movement of passenger

traffic and those willing to come to Delhi can
come directly. This is the scheme of railways.

SHRI NARAIN SINGH CHAUDHRI :
Mr. Speaker, Sir, the non. Minister has just
Stated that under the NCR £ of Haryana is
.covered in comparison to other states. News-
papers carry reports to the effect that Transit
Transport system will soon be implemented.
Therefore I would like to know whether the
Government of Haryana has taken up the issue
of implementing half an hour frequency bus
service with Delhi Administration, Delhi
Transport Corporation or Transport Depart-

"ment ? Further, I would like to know from |

the hon. Minister whether Jind headquarters
town located at 125 Km. from Delhi will
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also be included in NCR when Hissar and
Alwar located at 200-250 kms. from Delhi
have been included ?

SHRIMATI SHEILA KAUL : Sir, as T
told earlier under the plan Palwal, Rewari,
Faridabad and Gurgaon towns of Haryana
have been included. However, the Govern-
ment should first fully complete the scheme
in the towns already included in NCR
then the question of including Jind can be
taken up.

DR. RAMESH CHAND TOMAR: 1
would like to know from the hon. Minister
whether the Government proposes to asso-
ciate the hon. MPs from NCR in the National
Capital Region Board as its Members so that
they can also contribute towards the Deve-
lopment of NCR ?

[English]

MR. SPEAKER Disallowed. Yes Mr.
Khuranaji.

[Translation)

SHRI MADAN LAL KHURANA Mr.
Speaker, Sir, the hon. Minister a little while
ago stated that the scheme will be imple-
mented by 200!. In this regard I would like
to ask whether it is a fact that for ihe scheme
Rs. 3813 crore was planned tc be spent and
during 1992-93 only Rs. 10 crore were allo-
cated? 1 would like to submit that this scheme
has been under implementation for the last
35 years i.e. since 1958 and an amount of
Rs. 8000 crore is likely to be spent on it.
In view of the progress made so far in the
implementation of the scheme INdoubt whether
the scheme would be completed by 2001 or
even by the 3001 ?

I would like to know whether the Govern-
ment has received any suggestion regarding
linking of towns of Haryana and Trans
Yamuna areas like Ghaziabad with ring
railway by spending Rs. 100-150 crore more
as the ring railway was electrified during
Asiad 82 by spending Rs. 45-50 crore within
one or two months ? Will the Government
formulate any such scheme ?

SHRIMATI SHEILA KAUL : Sir, the
suggestion of Shri Khurana is quite good and
he has referred to it many a time dunng tho
discussion with me.
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. MR. SPEAKER : Just for the sake of
discussion.

SHRI MADAN LAL KHURANA:
Promises are being made for 35 years. Do
something.

SHRIMATI SHEILA KAUL: I would
like to state that the public is not making
use of 11 trains. Therefore, the Government
feels that if these are extended then it may
not prove a failure. These 11 trains are being
run but the response is not good.

[English]

SHRI VIJAY NAVAL PATIL: Mr.
Speaker, Sir, the development of National
Capital Region is not being taken up seriously.
Whatever Mr. Khurana has said is the true
picture and that is why, as the Minister has
mentioned the Railways are developing the
corridors and converting meter guage into
broad guage. But that is their normal plan
of conversion. T would like to know whether
the Minister and the Government is con-
sidering linking NOIDA, Ghaziabad and
Gurgaon by circular train. The Minister has
said that this is not being used by the public.
When the Nizamuddin bridge is closed, the
people find it very difficult to cross the river
and go to Mayur Vihar and the blockade
continues for two hours. That is why, circular
ring railway is the urgent need of today.

Secondly, I would like to know whether
the Government is contemplating any Capital
Region Development Authority on the lines
of Delhi Developmsnt Authority.

[Translation]

SHRIMATI SHEILA KAUL: Sir, the
project of MRTS, as I mentioned a little
while ago, is of Rs. 8000 crore. This project
is of mega size and a long time will be required
for its implementation. Konkan Railway
was envisaged 40 years ago and the work on
it has started only sometime back because
resources are a problem and if resources are
not mobilised then it will creat many more
problems. That’s why for such a mega project
long time will be needed. If all cooperate
then the Government will be able to complete
it soon.
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[English]

Trade Deficit

*405. SHRI SYED SHAHABUDDIN :
Will the PRIME MINISTER be pleased
to state :

(a) the trade deficit in 1992-93 in rupees,
dollars and SDRs separately, as percentage
of exports during the year ; '

(b) the same as percentage of imports
during the year; and
' (c) the same as percentage of balance of
payment for the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CONSU-
MER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KA-
MALUDDIN AHMED): (a)to(c) A state-
ment is laid on the Table of the House.

STATEMENT

(a) As per provisional estimates of DGCI&
S, the value of trade deficit in 1992-93 in Rupees
"US Dollars and SDRs, is as under : '

Rs. USs SDR
Crores Million Million

Trade Deficit 9572 3305 2577

The trade deficit during 1992-93 works out
at 17.94% of the aggregate value of exports.

(b) The trade deficit during 92-93 works
out at 15.21% of the aggregate value of
imports.

(¢) The Estimates on Balance of Payments
are prepared by the Reserve Bank of India.
'According to provisional estimates, the trade
deficit in 1992-93 works out at 63.56% of
the Balance of Payments Deficit on current
account.

SHRI SYED SHAHABUDDIN:
Mr. Speaker, Sir, the hon. Minister has stated
in the reply that the trade deficit in 1992-93
amounted to 17.94 per cent, that is, 18 per
cent of the aggregate value of exports and 15.21
per cent of the aggregate value of imports.
This implies that had, in the last year, the
exports risen by 18 per cent and the import
come down by 13 per ceat, there would have
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no trade deficit. This is what it implies.

We had earlier adopted the global strategy
of import compression and export expansion.
Now, we have, by and large, given that up
and we have entered the age of globalization
virtually making international trade depen-
dent on the play of supply and demand, the
market forces. Our experience shows,
Mr. Speaker, that the rate of increase of ex-
exports and the rate of increase of imports
are asymmetrical. The rate of increase
of imports in our case has, generally,
been about two or three times higher in a year
than the rate of increase of exports, and
therefore, I do not see any possibility of this
trade deficit being closed. So, I would like
to know from the hon. Minister whether
by simply reducing imports or expending
exports he can envisage, in the foreseeable
future, closing the trade deficit.

SHRI KAMALUDDIN AHMED: The
trend of trade deficit for the last ten years has
been consistent. It is growing also. The
only way of bridging this gap is to have in-
crease in invisibles. We can expect invisibles
from Tourism, Services and matters like this.
The hon. Member and the hon. House is aware
that there have been many constraints and
many problems during the past few years
which have very adversely affected our trade
and also the income from other invisible
sources. Unless we expand it, unless we get
more income from these invisibles, the trade
deficit is bound to be there and we do not en-
visage any bridging of the gap between imports
and exports.

SHRI SYED SHAHABUDDIN : 1 am
not satisfied with the answer. In the past in
the same reply, the hon. Minister has said
that trade deficit during 1992-93 was roughly
63.5 per cent of the balance of payment deficits
The balance of payment of trade deficit
includes the invisible trade which means that
the invisibles should have increased by 200 per
cent in order to fill up the trade gap of 1992-93.
The position is this, invisibles depend upon
investment, NRI remittances, Tourism and the
debt burden. I find that Tourism growth has
been slow. The industrial expansion three
years after the liberalisation policy was
adopted has been extremely sluggish. The
debt burden now has increased probably to
85 billion dollars if we take the defence
debts into account and carries the service
charges of about Rs. 40,000 crores cvery year
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and the net inflow of investment and the
net remittances has not been to our satis-
faction. Therefore, if the hon. Minister
is banking so much on the invisible trade. I
would like to put a question : Does he hope
in the foreseeable future to close the trade
gap by an increase of invisible trade with the
help of his cabinet colleagues?

SHRI KAMALUDDIN AHMED: My
submission is, the hon. Member has not fully
followed what I have said. What I said was
that the efforts to increase our exports have
always been there and the export figures dur-
ing the past ten years also show an increase.
Along with that, the import figures also are
increasing. The gap has been there. That is
what I have said. We have taken a number of
measures to increase our exports.

MR. SPEAKER: The hon. Member is
on a different point. The hon. Member wants
to know whether there is any likelihood of
increase in the invisibles.

SHRI KAMALUDDIN AHMED : We
are making all efforts.

SHRI SYED
this a complete reply?

SHAHABUDDIN: Is

MR. SPEAKER: The hon. Minister says
that efforts are being made.

SHRI SYED SHAHABUDDIN: That is
what the hon. Minister has said and it is
actually a blank.

MR. SPEAKER: No. It is not possible
to give exact reply in such matters.

SHRI SYED SHAHABUDDIN: There is
no hope.

SHRI NIRMAL KANTI CHATTERJEE:
As the hon. Minister has indicated, there are
two components. There is a trade in commo-
dities and there is trade in services. That is
considered to be invisibless. We have a
deficit on both the accounts, both in terms
of commodities as well as in terms of ser-
vices. You have given two percentages for
1992-93. (Interruptions) Have these percontages
increased over the years ? That is one thing.
Because the percentage may come down, if
the imports come down. If imports go up,
there can be many explanations. My point
is, what are the elements which go to add to
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the deficit of trade in terms of services i.e.,
in services why is it that we are having deficit?
Please explain.

~ MR. SPEAKER: He has explained it
However, you can satisfy him. You can

repeat it.

SHRI KAMALUDDIN AHMED: 1 told
about that point.

SHRI NIRMAL KANTI CHATTERJEE:
In services, what are the components involved ?

SHRI KAMALUDDIN AHMED: I can
give it. Since he is asking for the details for
a specific year, I will pass on the details to
him.

MR. SPEAKER: Yes. He is a very know-
ledgeable Member on this point.

SHRI P.C. THOMAS: Sir, the income
from invisibles is almost invisible. I think
it will go on invisible fo- some more time as
far as the situation which arose are con‘inuing.
My question is: Is it not helpful if the exports
of agricultural products are encouraged?
For example, rubber, cocoa and pine apple
are grown in plenty. But the export possibi-
lities are not explored by the Government.
I think if the Government concentrates on it,
it can earn a lot of money.

MR. SPEAKER: Yeu have made a good
point. Do not expand it. It is a good point.
Do not confuse it. Mr. Minister, do you
want to increase export of agricultural goods
to increase the income ? This is what he wants
to know.

SHRI KAMALUDDIN AHMED: Yes,
we are laying special stress to increase the
export of the agricultural products. It is in
the extreme focus of group items also.

SHRI V. DHANANJAYA KUMAR:
It is common knowledge that imports and
exports are correlated. We will have to
import components, we will have to import
technology and then we bave to export the
value-added commoditics—side by side, the
agricultural products also. 1 would like to
know from the hon. Minister whether any
exercise has been undertaken by experts
how the imports required in this field could be
correlated with the exports so-that the trade
deficit could be reduced or minimised.
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SHRI KAMALLUDDIN AHMED: We
are making all efforts to do that. 1 have quoted
the figures for the last three months. I think
the hon. Member will be satistied. The figures
show that the trade deficit between April
and June 1993 has been only dollars 302 million
whereas for the same period for the last year,
it was dollars 1564 million.

Export of Bicycles
*406. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the PRIME
MINISTER be pleased to state.
(a) whether the export potential of bicycle
industry has not been fully exploited;

(b) if so, the reasons therzfore;

(c) the steps taken/concess‘ons given to
this industry to boost the ex>orts; and

(d) the projections of export of bicycles
during the Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES, CONSUMER AI“FAIRS AND
PUBLIC DISTRIBUTION AND MINISTER
OF STATE IN THE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED) : (a) to (d) : A statenent is laid on
the Table of the House.

STATEMENT

(a) and (b) Exports of bicycles and bicycle
parts during the last three years have been as
under:

Year Exports in Rate of
Rs. crores growth
1990-91 140 ..
1991-92 300 1149,
1992-93 445 489,

While the growth of exports in this sector
has been quite impressive, there is still a
large untapped potential.

(c) The steps taken/concessions given in-
clude:

(i) general cxport promotion measures
such as : import of capital goods for
export production at concessional rate
of duty, duty free import of inputs
necessary for export production, exemp-
tion of export profits from income tax»



27 Oral Answers

unified exchange rate, duty drawback
facility and assistance for participation
in international fairs, publicity com-
paigns abroad etc.; and

(ii) Supply of domestic iron and steel at
international prices.

(d) Engineering Export Promotion Council
(EEPC) has set a target of Rs. 475 crores for
exports of these items during 1993-94. The
projected leavels of exports for 1994-95 and
1995-96 are Rs. 600 crores and Rs. 810 crores
respectively.

SHRI HARISH NARAYAN PRABHU
ZANTYE: Mr. Speaker, Sir, compared to
1990-91 and 1991-92, the exports for the
year 1992-93 is satisfactory. But still a large
untapped potential is there. Which are those
advanced countries where export can be done
in a big way? How far the Public Sector
Undertakings contribute in the export of
bicycles ?

SHRI KAMALUDDIN AHMED: Our
main export of bicycles has been to the under-
developed countries. There has been some
exports to the developed countries also. But
they require a very sophisticated type of bicycle
of light weight. Now, our manufactures nor-
mally go for the traditional type of bicycles.
That is the reason why the main thrust has
been only on the developing countries where
our exports are growing. There has been
a very marked increase in the exports of bi-
cycles. )

SHRI HARISH NARAYAN PRABHU
ZANTYE: How far our Public Sector Under-
takings contribute in the export of bicycles?
The same question I had asked earlier also.

SHRI KAMALUDDIN AHMED: I wili
have to find out the details. About the Public
Sector Undertakings, I do not have the details
now.

MR. SPEAKER: You can send that infor-
mation to him.

SHRI OSCAR FERNANDES: Sir, the
hon. Minister has stated just now that to ex-
port bicycles to advanced countries, we need
a fine quality of material. 1 would like to
know from the hon. Minister whether this
particular project has been given to any re-
search institution so that a particular quality
of material i3 prepared and we are able to
export.
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SHRI KAMALUDDIN AHMED: The
mair. and the important manafacturers are
quite competent. They have bezn in this field
for many years. They are in the export
field. Whatever they need for zoing in for
sopkisticated machinery, there are schemes.
They are importing the requirements.

SHRI HARADHAN ROY: The Cycle
Coryporation of India, prior to nationalisation,
used to export 40 per cent of its products.
Now it is facing closure. So, 1 would like
to kanow why the Government is denying to
impl :ment the viability project report prepared
by th¢ management and the concerned trade
unio so as to promote the export of cycles.

SHRI KAMALUDDIN AHMED: Sir,
the question concerns the Industry Ministry
as it rzlates to the public sector undertaking.

WEITTEN ANSWERS TO QUESTIONS
[Erglish] .
Science and Technology for Weaker Sections

*407. SHRI GEORGE FERNANDES:
will the PRIME MINISTER be pleased to
state :

(a+ Whether the Department of Science
and Technology has incurred an infructuous
expcnditure of Rs. 10.82 lakhs on its
scheme ‘Science and Technology for weaker
secticns’;

(b) if so, the reasons thereof;

(c: whether the Comptroller and Auditor
General of Inda has also commented
adversely in this regard as per his report
for the year ending March, 31, 1921 (No. 2
of 1993); and

(d if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY (DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT AND THE
MINISTER OF STATE IN THE MINI--
STRY OF PARLIAMENTARY AFFAIRS
(SHRI RANGARAJAN KUMARAMAN-
GALAM) ‘
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(a) and (b) During the VII Plan period and
prior to the commencement of the VIII Flan
period (i.e. 1985-92),the Department of Science
and Technology (DST) approved 401 proj:cts
with a total expenditure of Rs. 1289 lakhs
under its scheme ‘“‘Science and Technolagy
for weaker Scctions”. The objective of
the scheme is to promote and develop inno.
vative technology as well as improvemcnts
in the existing techniques for the benefit of
the rural poor and other weaker
sections. The Comptroller and Auditor Gene-
ral of India has pointed out through its report
ended March 51, 1992 (No. 2 of 1993) that
5 projects (out of 401) ‘“ hac to be foreclosed
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when the work was found to be unsatisfac-
tory”. The expenditure incurred on all these
projects put togsther was Rs. 10.82 lakhs.

None of these projects was closed before
it had completed at least 50% of its duration
The reasons for closure are given in the State-
ment which are also reflected in the Audit
Report.

(c) and (d) The specific comments of the
Comptroller and Auditor General of India
2rtain to two of the above 5 projects. The

.comments and the action taken thereon are

given in the enclosed Statement II.

STATEMENT 1

Title of the Project

Reasons for closure

1. Dissemination of Sericulture
Practice—Application of Science
and Tech:ology for Rural
Weaker Section,

(Duration 2 years Commenced
in Jan, 1990) .

2. Improvemsnt and Development
of Leather Training tecinology

Af.er moritoring of the project ““it was noticed that the

{ {Principal Investigator) had not taken a serious view
of the worg and he could not make a presentation”.
It was therefore decided to
from 30th September,

terminate the project
1991.

Afier monitoring in September, 1988 ‘“the project
work was not found to be satisfactory and it

was

for Harijen Beneficiaries of Village decided that no extension may be given and the project

Mangrott. (Duration 2 years
Commenced in Oct., 1986)

3. Simplified Tanning System for The progress reports due to be received from
grantee on 31st December, 1986 and 31st December,
(Duration 2 years. Commenced 1987 as per terms and conditions of the grant,
not received.

Adoption in Villages.
in Sept., 1586)

was treated as closed in August, 1988.

the

were

“The work of the project was not

found satisfactory in the second GMW/Group Moni-
toring Workshop) held in August, 1987. On the basis
of the verbal report presented at the meeting and
discussions held at the Expert Committee meeting in
Dacembe:, 1987, it was decided that the project should

be terminated from 31st December,

4, A Training-cum-Demonstration

1987".

The progress of the project was reviewed in the GMW

Programme in Scientific Agricul- hcld in November, 1989 where the PI deputed her

tural Prac‘ice and Modern Dairy ncmines.

Technology in 25 villages in
jasthan

(Duration 2 years Commenced
in Nov., 19¢8)

the proje:t site.
ject site in December, 1989 concluded “the scheme was
not operated in accordance with the intentions of DST
and was not likely to yield desired results”.

It was decided that experts should visit
The exports after visiting the pro-

The Ex-

perts Corumittee recommended that the pro;ect should

be discontiaued.

The PI was informed in December,

1939 not o incur further expenditure on the project.

5. Scientific Awareness Programme “It was felt that in the activities of the project there

Populansanou amoung Tribals.
(Duration 1 year Commenced
in Sept., 1989)

1990.

had beep a deviation from the mainstream of social
work activities of the institute and progress and achive-
meats of the project had been rather limited and not
satisfactory”.

The project was closed in September,
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Title of the project

Comments of GAG

Action taken

1. Training-cum-Demons-
tration Programme in
Scientific Agricultural
Practices and Mordern
Dairy Technologies in 25
villages in Rajasthan.

2. Scientific Awareness
Programme:: Popularisa-
tion among Tribals.

DST did not initiatz any
action to take back the equip-
ment costing Rs. 1.52 lakhs
acquire by the grantee out of
the funds released.

The expenditure of Rs. 1.40
lakhs was thus rendered in-
fructuous because of wrong
selection of agency for which
DST had fore-warning even

Steps have been initiated to
recover the equipment.

There is hardly any voluntary
organisation/agency in Orissa.
cspecially in tribal areas,
involved in science popularisa- -
tion work. The organisation

at the time of sanction. in

question had dedicated
socia workers trained
and belonging to the tribal
regioal having rapport with
the | people. It was
there.ore felt appropriate to
provide an opportunity to
this organisation to take up
the project on science popu-
larisation so that it would
have a better acceptability
through  this  organisation
amongst the tribals.

The present policy is to
ensure that the scientific
capabilities are  available
with or are made available to
the voluntary agencies.

[Translation]
Development of N.C.R.

*408. SHRI KUNJEE LAL: Wili  the
Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the estimated amount proposed to be
spent for the development of the National
Capital Region during the Eighth Five Year
Plan;

(b) the budget allocation made for 1992-
93;

(c) whether the Government propose to
provide the resources of Delhi for the develop-
ment of the cities being covered under this
region;

(d) if so, the details thereof; and

(¢) the development work undertaken by
the Government in Alwar and Bharatpur
cities falling in this region during 1992-93

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA KAUL):
(a) The National Capital Region Plan
has estimated that an amount of Rs. 3,813
crores would have to be spent for the deve-
lopment of the region during the VIII Plan.
Of this Rs. 1,846 crores is projected under the
Contral Sector and Rs. 1,967 crores under
the State Sector.

(b) A provision of Rs. 10 crores has been’
made in the budget of the Ministry of Urban
Development for State Sector schemes. A
similar provision was required to be made
by the concerned State Govts. An amount
of Rs. 18.84 crores has been spent on the State
Sector schemes. No  specific allocations
have been made for N.C.R. region under
other Central Ministries, however, details _
of expenditure incurred by the Central Minis-
tries in the National Capital Region in 1992-
93 are being collected.

(c) and (d) A provision of Rs. 200 crores
has been made in the budget of the Ministry
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o1Urban Dezvelopmant for the VIII Plan
period for the State Sector schemes. The
participating States are required to provide
an equivalent amount of Rs. 200 crores.
Of this, the share of Nationa: Capital Terri-
tory of Delhi is Rs. 50 crozes.  However,
the National Capital Territory of Delhi has
made a budgetary provision of only Rs, 11
crores in the VIII Plan.

(¢) No money was releassd by N.C.R.
Planning Board to the Government of
Rajasthan for development of Alwar during
1992-93. As per the reports received from
the State Government, the actual expendi-
ture for N.C.R. related projects during 1992-
93 was Rs. 62.20 lakhs.

Bharatpur does not fall with in the National
Capital Region.

Foreign Ships in Indian Territorial Waters
*409. SHRI DILEEPBHAI SANGHANI:

Will the PRIME MINISTER be pleased
to state:

(a) whether foreign ships have been found
engaged in fishing activities in the Indian
territorial waters;
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(b) if so, the number of foreign ships im-
pounded on charges of fishing during 1992-
93;

(c) the names of the countries to which
these ships belonged and the names of places
where these have been found fishing; and

(d) the steprs taken to check the recurrence
of such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MALLI-
KARJUN): (a)to (d) No foreign vessels
have been found fishing in Indian Territorial
Waters, which extends upto 12 nautical
miles from the base line (coast). However,
certain foreign vessels have been found en-
gaged in fishing activities in the Indian Ex-
clusive Economic Zone (EEZ), which extends
upto 200 nautical miles from the base line.

Thirty (30) vessels were impounded for
fishing in our EEZ, during 1992-93.

The following are the details of the serizures
made by the Coast Guard during the year
1992-93 in Indian EEZ:

Sl. Country No. of Place of Apprehensions
No. trawlers
seized
1. Thailand . 08 Off Teilang Chang and Narcodum Island
(near Andaman/Nicobar Island)
2. Taiwan . . . . . 02 Off Indira point (near Andaman/Nicobar
Island)
3. Pakisthan 02 Off Jakhau (Gujarat Coast)
4. Sri Lanka . 14 Tuticorin, Lakswadweep Island and Cape
Comorin.
5. South Korea . . 01 Off Jakhau (Gujarat Coast)
6. Malaysia 01 Off Tellang Chang (near Andaman/Nicobar
Island)
7. :.Myanmat . . . . 01 Off Nanondum Island (near Andaman/
Nicobar Island) -
8. Indonesia . . . 01 Off Indira point (near Andaman/Nicobar
Island)
Total . . 30
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Coast Guard ships and aircraft maintain
a constant vigil in the Indian Exclusive Eco-
nomic Zone, especially in the areas, prone
to poaching by foreign fishing vesscls in order
1o prevent poaching activities.

[ English)]

Water Scarcity -
*410. SHRIMATI VASUNDHARA
RAJE: Will the Minister of URBAN

DEVELOPMENT be pleased to state:

(a) whether - the Union Government have
identified the small and medium towns facing
severe scarcity of water in different States;

(b) if so, the details of such towns, State-
wise;
(c) whether the State Governments have

submitted schemes and have demanded
funds to ensure potable drinking water

supply to these towns; and

(d) if so, the reaction of the Governmant
thereto?

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA KAUL):

(a) No, Sir.
(b) Does not arise.

(c) Some of the State Governments have
furnished schemes for consideration under
+he proposed Centraliy sponsored Accele-
rated Urban Water Supply Programme in
towns having population less than 20,000
(as per 1991 census) during the Eighth Five

Year Plan.

(d) The schemes received would be ex-
amined for technical and financial approval,
and would be sanctioned subject to availa-
bility of funds, after Government’s approval

to the proposed scheme.

‘Pentimedia’ for ‘Kala Azar’
*411. DR. KRUPASINDHU BHOI:
will the PRIME MINISTER be pleased
to state:

(a) whether the Indian Institute of Chemi-
cal Technology at Hyderabad has developed
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a process for manufacture of the drag Peqti-
media’  which is specifically meant for the.
treatment of ‘Kala Azar’;

(b) if so, the details thereof; and

(c) the steps taken to manufacture this
drug?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY (DEPARTMENT OF ELECTRO-
NICS AND  DEPARTMENT OF

' OCEAN DEVELOPMENT AND THE

MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI

RANGARAJAN KUMARA
() Yoo Si MANGALAM):

(b) The Indian Institute of Chemical
Techrology (IICT) undertook the develop-
ment of the process on pentamidine as
an inhouse project and has standardised a
four-szep process at bench scale in car]y
1993. The process uses indigenously avai-
lable raw materials except for isethionic acid
which has to be imported.

' (c) The IICT is making efforts to encourage
its commercialisation.

Joint Ventares with Multi-nationals

*412. SHRI NURUL ISLAM: Will
the PRIME MINISTER be pleased
to state:

(a) whether the Government have decided
to allcw the State Governments to tie up
with multi-national companies in industrial
sector;

(b) if so, the details thereof; and

(c) the names of multi-national companies
which have expressed their willingness to
set up different types of industries during the
current financial year, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF 'INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI): (a)
to (c) The foreign investment policy
is equally applicable to tie-ups by both
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private and public sector units, 'including
Sfatc Government  undertakings,  with
¢ompanies abroad including multi-nationals.
The foreign collaboration approvals are
intended only to determine the terms and
conditionis of the collaborations and, there-
fore, do not usually indicate location of
ndustries. State-wise break-up of such tie-
ups is, therefore, not maintained.

Export Promotion
#413. DR. D. VENKATESWARA RAO:
SHRI BOLLA BULLI RAMAIAH:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have set up
a Task Force to study China’s export per-
formance and suggest measures for impro.
ving India’s export performance;

(b) whether the Government have reccived
any recommendations from the Task Force;

(c) if so, the details thereof and the action
taken by the Government thereon; and

(d) if not, the time by which the reports
of the Task Force is likely to be received ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC
DISTRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHMED):
(8) to (d) Though no Task Force has been
set up to study China’s export performance,
Government of India had recently set up
a Task Force to study and make recommen-
dations for promoting the flow of foreign
investment in India. The Task Force has
since submitted its report in which various
megsures for promoting flow of foreign in-
vestment in India have been suggested. It
has also recommended removal of certain
procedural bottlenecks. )

Industries in Tamfl Nadi
*414. SHRI K.T. VANDAYAR : Will
the PRIME MINISTER be pleased to state:

(2) the riumbér of applications/proposals
pepdﬁ‘fﬁ with the Union Government for
sefting up of new industrial units in Tamil
Nadu;
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(b) the amount involved in these proposals;

(c) the projected employment potential

therein;

(d) the time by which these proposals are
likely to be cleared; and

(e) the total inflow of foreign exchange
through these joint ventures?

THE MINISTER OF STATE IN THE
MINSTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KRIS-
HNA SAHI): (a) 55 applications for letters of
intent for setting up of industrial units in
Tarril Nadu are pending with the Govern-
ment of India.

(b) and (<) The proposed investment in
fixed assets, in the above proposals amounts
to Es. 1136.82 crores with an employment
poteatial of 20,905 persons.

(d) All steps are taken for disposal of appli-
cations for 1ndustrial Licence expeditiously.
Actual disposal of the applications depends
on tie sectoral policy adopted by the Ad-
ministrative Ministry, their recommendations
in spzcific cases and  also furnishing of com-
plete information by the applicants.

(e) Foreign collaboration proposals for
joint ventures do not usually indicate location
of tre industries. Consequently such data
are not maintained State-wise.

Price of Tobacco

*415. SHRI MANORANJAN BHAKTA:
DR. CHINTA MOHAN:

Will the PRIME MINISTER be pleased
to state:

(a) whether the export of tobacco has
suddenly declined and the prices of various
varieties of tobacco in the domestic market
have also fallen drastically during the current
financial year;

(b) if so, the reasons therefor;

(c) whether the tobacco growers in many
States, particularly in Andhra Pradesh,
have a bumper stock with them;
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(d) if so, the reasons for not providing
remunerative price by the Tobacco Board
to the growers so far; and

(¢) the steps being taken by the Govern-
ment to provide remunerative price to the
growers and also to boost the export of
tobacco during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): (a) and
(b) Exports of tobacco and tobacco products
during the last three years and the period
April-July, 1993 are as follows:—

Year Quantity Value
(MT) (Rs.
crores)
1990-91 70375 209.16
1991-92 86454 390.40
1992-93 . . 718 507.74
1993-94 (Apr.-July) 23180 130.60

The average auction price of virgiaia to-
bacco separately for Andhra Pradzsh and
Karnataka for the last three years is indicated
below:—

Year Andhra  Karnataka
Prade:h
1990 14.69  26.44
1991 33.00 42.13
1992 27.63  26.52
1993 20.74

It will be seen that there has been a down-
ward trend in the prices. During the year
1993 the prices have been particularly depres-
sed due to imbalance between demand and
supply.  This is a universal trend.

(c) No, Sir. There are at present practi-
cally no stocks of tobacco with the tobacco
growers. The crop in Andhra Pradesh has
already been sold out. In the case of Kar-

nataka the marketing season of the virginia
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tobacco starts from 1st September, as such,
the question of large stocks of saleable tobacco
being available with farmers does not arise.

(d) and (¢) To help stabilise prices and
boost exports Government through the
Tobacco Board took the following steps:-

(i) Took measures to regulate the crop
size;

(ii) Undertook extension programmes for
quality and yield improvement so as
to enhance price competitiveness of
Indian tobacco in world markets;

(iii) Sponsored trade delegations;

(iv) Gave credit to Russia to pruchase
tobacco ztc.

Scooters India Limited

*416. SHRI G. DEVARAYA NAIK:
will the PRIME MINISTER be pleased
to state:

(a) the details of diversification plan under-
taken by the Scooters India Limited;

(b) whether the company has improved
its performance in production, sales and
export orders during the last three years;

(©) if so, the details thereof; and
immediate steps being taken by

to allow the company to
diversified activities?

(d) the
the Government
go for various

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY IN-

USTRY) (SHRIMATI KRISHNA SAHD:
(a) and (d) Scooters India Limited (SIL) has
already been referred to Board for Industrial
and Financial  Reconstruction (BIFR).
M/s. AF. Ferguson & Company, the con- .
sultants, have recently submitted their
Interim Note to IDBI, the Operating Agency,
which will give its report regarding revival
of the Company to BIFR. The report of -
the Operating Agency is awaited. -
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(b) and (c) The details of performance of SIL in terms of production, sales and exports

for the last three years are as under:—

(Rs. in crores)
Produc-  Sales Exports
tion
1990-91 12.85 11.85 1.29
1991-92 26.93 25.24 2.64
1992-93 (Unaudited) 24.50 24.50 2.81

Khadi apd Village Industries

*417. SHRI SHANTARAM POTDUKHE *
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government have made
any studies and perspective plan to make
khadi and village industries self-reliant ;

(b) if so, the details thereof ;

(c) whether priorities of expenditure and
funds allocation are likely to be reviewed to
ensure that khadi and village industries do
not suffer from shortage of financial resources ;

(d) if so, the details thereof ; and

(e) the steps taken by the Government to
ensure welfare of workers and their training ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUS-
TRIES) (SHRI M. ARUNACHALAM):
(@) and (b) Yes, Sir. Number of Committees
has been appointed from time to time by
the Government to suggest measures for the
growth and development of KVI Sector in
the country. In the recent past, Government
constituted the Khadi and Village Industries
Review Committee (Ramakrishnayya Com-
mittee) to look into the various aspects of
KVI Sector including the functioning of
KVIC, reviewing the policies and programmes
etc. and suggest suitable measurss for its
growth and development. Steps have been
taken to implement some of the important
recommendations of that Committee.

4—1 LSS/ND/9%4

(c) and (d) Recently, Government of India
have constituted a High Power Committee
under the Chairmanship of the Prime Minister
to accelerate the growth and all round develop-
ment of Khadi & Village Industries Sector.
One of the terms of reference inter-alia is to
suggest measures to augment investment by
the Government in this sector and to ensure
adequate and timely-credit flow from KVIC,
financial institutions and banks.

(¢) Number of steps have been taken by
KVIC such as providing financial assistance
to KVI Institutions, supply of improved
tools and equipments, upgradation of skills
through training etc. Rates of wages of
workers have been enhanced from time to
time keeping in view price rise and inflation.
Apart from this the institutions also contribute
a certain percentage of their profit towards
Artisans Welfare Fund Account.

Science and Technology Policy
*418. SHRI ATAL BIHARI VAJPAYEE :
SHRI ANANTRAO DESHMUKH :

Will the PRIME MINISTER be pleased to
state :

(a) whether the Government have formu-
lated a new Science and Technology Policy,
particularly in the context of liberalisation of
economy ;

(b) if so, the details thereof ; -

(c) whether the Government have taken
any steps to involve industry in the funding
of Research and Development (R & D) ;

(d) if so, the details thereof ;
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(¢) whether it is proposed to allow invest-
ment from multi-national companies in R & D

projects in India ; and
(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRO-
NICS AND DEPARTMENT OF OCEAN
DEVELOPMENT) AND THE MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM):
(a) and (b) The Scientific Policy Resolution
of 1958 continues to be the guiding spirit
fo- scientific activities of the country. A
Technology Policy Statement was made in
1983.

In the context of various changes introduced
in the economic system of the country, a
draft paper on a new technology policy has
been prepared. The draft new policy has
taken into consideration various elements,
such as—Technology and Society; Technology
and Environment; Human Skills ; Thrust
Areas ; Linkages and Monitoring. The draft
paper prepared earlier has been circulated
to—Members of Parliament, Ministries and
Departments, Scientists and Technologists,
Academia, R & D Institutions. Industries,
Industry Associations, Scientific agencies of
the State Governments, etc., to solicit their
views/observations/recommendations. In this
regard regional as well as State Level dis-
cussions have also been held. The inputs so
received were compiled and analysed to
ncorporate suitable corrections to the draft.

(c) and (d) The proposed draft for a new
technology policy envisages enhanced invest-
ments in R & D, especially by industry so
that a target for R & D - by 2000 A.D. can be
set to reach 2% of the Gross National Pro-
duct (GNP). Towards achieving the target
for R & D necessary incentives and other
measures are to be worked out to stimulate
contributions from the industry.

(e) and (f) A substantial number of multi-
national companies in India already have
their inhouse R & D units. Investment in
R & D projects in India by industry jncluding
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multinational companies are welcome. The
incentives and other measures envisaged to
stimulate contributions from the industry
would also apply to the multinational com-
panies operating in India.

[Translation}
Industries in U.P.

*419. SHRI ASTBHUJA PRASAD
SHUKLA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government have
received some proposals for setting up of
large/heavy industries in Uttar Pradesh during
the last three years;

(b) if so, the details thereof and the pro-
posed locations of these industries ; and

(c) the action taken by the Government on
these proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY
INDUSTRY)(SHRIMATI KRISHNA SAHI):
(a) and (b) 846 applications for grant
of Letters of Intent were received during
the years 1990 to 1993 (upto July ’93) for
setting up of various industries in Uttar
Pradesh. "Also, 1261 Industrial Entrepreneur
Memoranda (IEMs) were filed during August
1991—July 1993 in the delicensed sector for
locating industries in Uttar Pradesh.

The proposals were mainly for Sugar,
Metallurgical industries, Chemicals, Leather,
Food processing industry, Fermentation
industry, Electrical equipment, Dairy, Textile
industry, etc. The most preferred districts
were Ghaziabad, Bullandshahar, Moradabad,
Etawah, Mathura, Muzaffarnagar, Saharan-
pur, Meerut, Deoria, Nainital, Sultanpur,
Fatehpur, Bareilly, Bijnaur etc.

(c) Against 846 applications, 183 Letters
of Intent have been granted, 231 applications
have been rejected, and 130 applications
have cither been withdrawn or entrepreneurs
have been advised to file Industrial Entre-
preneurs Memoranda.
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(English)
Shankaran Committee

*420. SHRI VIJAY NAVAL PATIL:
Will the PRIME MINISTER be pleased to
state :

(a) the main recommendations made by
the Shankaran Committee on drugs ;

(b) whether all the recommendations have
been accepted and implementcd by the
Government ; and

(o) if not, the reasons therefor ?

THE MINISTER OF STA1E IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI EDUARDO FALEIRO) :
(a) to (c) A Statement is enclosed.

STATEMENT

The Sankaran Committec recommended
norms for conversion cost and packing
charges to be made applicabe in phases.
The Committee also recommended revision
in norms for process loss. As on date these
recommendations have been implemented
and necessary Gazette Notifications issued
vide Nos. S.0. 130 (E) dated 17-2-1989, S.O.
90 (E) dated 30-1-1992 and S.O. 522 (E)
dated 15-7-1993. The Committee had also
recommended extra conversion cost ut the
rate of 109 of the notified norms to a manu-
facturer having manufacturing practices more
than the standard prescribed under the Drugs
and Cosmetics Act, 1940 and the Rules made
thereunder based on a certiticate to be fur-
nished in this respect after a joint inspection
by Central and State Drug Control Authorities:
However, this was not found pra ticable and
withdrawn vide the Notification No. S.O.
183 (E) dated 2nd February, 1990.

In respect of the packing material cost, the
Committee had recommended that it should
be given on actual basis. However, the same
was not accepted but ceilings on packing
material costs, over the then prevailing
ceilings, were updated.

Allotment of Government Accommodation

4291. SHRI RAINATH SONKAR SHA-
STRI: Will the Minister of URBAN
DEVELOPMENT be pleased to state :
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(a) whether the High Court of Delhi have
frozen the allotment of Government accom-
modation consequent upon filing of a petition
therein

(b) if so, the details thereof and the action
taken on the orders of the Court ; and

(c) the type-wise accommodation allotted
on priority basis during each of the last
twelve months giving the names of the M.Ps.
on whose recommendations the allotments
were made ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b)
The High Court, on the writ petition of Shri H.
D. Pandey, had passed on 30th April, 1993
orders directing that no allotments shall be
made in exercise of powers under SR 317-8-
25 in the area called Lodi Colony, New
Delhi......” In pursuance of these orders
no out of turn allotment was made in Lodi
Colony of the types of houses located in the
colony (Type-II, IIl & 1V). All the vacancies
were allocated on in-turn change waiting
list maintained under the Allotment Rules.
Accordingly, the petitioner was also allotted
the quarter in his turn on 9th July, 93. Con-
sequently, on the date of hearing i.e. 13th
July, 93, the writ petition was dismissed by
the High Court.

(c) Out of turn allotment of residential
accommodation is done in relaxation of the
rules, on medical grounds, such as TB,
Cancer, Heart ailment, physically handi-
capped etc. and other compassionate grounds.
Communications from MPs recommending
cases for out of turn allotment on thc above
grounds are received and allotments are
made on merits of each case. No such
MPs-wise statistics of out of turn allotments
are maintained.

Assistance to Non-Governmental Organisations

4292. DR. K.V.R. CHOWDARY :
will the PRIME MINISTER be pleased
to state the details of the Non-Governmental
Organisations which have been provided
assistance by the Union Government are
presently working for rural development in
Andhra Pradesh ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL) :
CAPART, as on 31-3-1993, have sanctioned
918 projects with the financial assistance of
Rs. 17.72 crores in the State of Andhra
Pradesh. The number of Non-Govern-
mental organisations which have been provided
assistance in Andhra Pradesh is 804.

Teluga Ganga Project

4293. SHRI R. JEEVARATHINAM :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the steps taken to speed up the Telugu
Ganga Project to solve the acute water crisis
in Madras City ; and

(b) the time limit fixed, if any, for speeding
up the Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) The project
has been cleared from environmental and
forest angle. The Chief Ministers of Andhra
Pradesh, Maharashtra and Karnataka have
taken upon themselves to resolve the inter-
state aspects of the project. They have met
thrice with the last meeting held at Maha-
baleshwar in May, 1993. As an alternative,
the Government of India has suggested to
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the Government of Andhra Pradesh to submit
a well substantiated project document to
clearly show how the State Government
proposes to save 29,000 million Cubic Feet
of water for irrigation in Andhra Pradesh.

(b) The project is expected to be completed
by June, 1995.

Foreign Investment Proposals

4294. DR. VASANT NIWRUTTI PAWAR
Will the PRIME MINISTER be pleased to
state :

(a) the details of the foreign companies
offered to invest in the country in proposals
worth above fifty crores ;

(b) the number of such proposals cleared
by the Government during the last two years ;
and

(c) the fields in which these are beingim-
plemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVEY
INDUSTRY)(SHRIMATI KRISHNA SAHI):
@ to © The details of foreign
Investment proposals involving foreign in-
vestment above Rs. 50 crores cleared during
the last two years indicating names of foreign
companies, items of manufacture, amount of
foreign investment etc. are given in the
attached Statement.

STATEMENT

List of Major Projects Approved with Foreign Investment during the last two years
(i.e. Aug. 91 to July 93)

(Rs. in Crores)

Sl. Foreign Collabrator Indian Company Item of manufacture Forejgn
No. Equity/
Percen-

1age

1 2 3 4 : 5

. {log Co., USA Kellogg Co., New Delhi  Food Processing/ 180.00
1. Kellog ) Breakfast Cereals (100%)
2. Dr. Dadi Balsara (NRI)  Mount Everest Mineral water 74.88
Singapore . (71%)
Dadi Resorts & Motels  Hotels & Restaurants 184.60
Ltd., Meghalaya T1%)
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1 2 3 4 5
3. General Motors Corpn. Hindustan Motors.Ltd.,, Passenger Cars 78.00

A Calcutta. (30%)
4. C. Itochu Co., Ltd. Japan Reliance Industries Ltd., Oil Refinery 234.00
Bombay (26%)
5. ST Power Systems Inc. Neyveli Lignite Corpn. Implement the Zero 82.00
USA Ltd. Tamilnadu. Unit of NLC (55%)
6. Mission Energy Co., USA Ashok Leyland Ltd., Power Plant 357.00
Madras (51%)
7. C. Itochu Co., Ltd., Japan Reliance Industries Ltd., Base Oil lubricating 89.30
Bombay refinery 35%)
8. International Petroleum Crude oil refinery 600.00
SA. Switzerland. (100%)
9. Lexmark international Inc. Dr. Kailash C. Joshi, Mfg. & Mkig. of Lex- 60.76
Australia New Delhi mark products etc. (100%)
10. /s. ABB Kraftwerke AG M/s. Asea Brown Boveri Steam/Gas Turbines 50.80
Germany Ltd. New Delhi (63.50%)
11. M/s. Chandaria Group, Essar Investmenis Ltd.,  To set up and operate 262.00
Geneva, Switzerland Bombay an Oil Refinery (25.00°%7)
12. M/s. C.P. Aquaculture — Shimp Feed Mill, Pro- 366.00
Business Group, Thailand. cessed Shrimps. (109 9%)
13. NRI Shri Vickram R. Tikkoo, Beer 54.00
New Dethi. (100%)
t4. M/s. Enron Power Devp. — To set up 3 power 1464.00
Corporation, Texas, USA. Project. (60%)
15. U.S.A. Based Company . M/s. Spectrum Power Set up, own and ope- 119.83
Generation Ltd., A.P. rate a natural gas-based (60%)
combined cycle power
station.
16. NRI M/s. GVK Industries To set up, own and 70.00
Ltd., Hyderabad. operate a 200 MV (34.57%)
Mixed fuel, combined
cycle gas-based Power
plant.
17. M/s. Cogentrix Develop- — Set up, own and ope- 274.50
ment Company, U.S.A. rate pulverized coal- (56.25%)
fired power station.

18. M/s. Caparo Group Ltd. — Hot Rolled Coils, Pig  270.00

(Dr. Swraj Paul), UK. iron. (16.88%)

19. M/s. Automobiles Peu- M/s. Premier Automo- 60,000 moty cars per 120.00

geot, France. biles Limited, New Delhi. annum. (50%)
20. M/s Ispat Mexicana S.A. My/s. Nippon Denro Ispat To set up an Integrated 150.00
de C.V., Mexico. Ltd., Calcutta. steel plant. 25%)
21 M/s. G.E.C., US.A. M/s. G.E. Capital Cor- Tosetupa 100 "/,_oyvn- 315.90
o pn., New Delhi. ed Indian subsidiary  (100%)

for providing fin. ser-

vices.

22. M/s. Coca Cola South Asia — Beverage Essence for 60.?0
Holdings Inc., U.S.A. Coca Cola and Bever-  (100%)

age Bases for Fanta,
Sprite etc.
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Cadre Review of Junior Engineers

4295. SHRI DWARAKA NATH DAS:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether a cadre review proposal of
Junior Engineers of CPWD is pending

approval ;

(b) if so, whether the Government propose
to approve this proposal ;

(¢c) if so, when ; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (@) to (d) A
proposal for the Second Cadre Review of
the Junior Engineers of the CPWD is under
consideration in consultation with the Ministry
of Finance. It is not possible to lay down
any limit about the time by which Govern-
ment decision on the proposal will be taken.

[Translation]
Crisis in Public Sector Undertakings of Gujarat

4296. SHRI KASHIRAM RANA :
SHRI N.J. RATHVA :

Wwill the PRIME MINISTER be pleased
to state :

(a) whether most of the public sector
undertakings in Gujarat are in crisis ;

(b) if so, the details thereof ;

(c) whether the Government propose to
close down these undertakings ; and

(d) if so, the policy of the Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA
SAHI) : (a) to (d) As on 31-3-1992, there
were two Central Public Sector Undertakings
having their registered office in the State of
Gujarat namely, Indian Petrochemicals
Corpn. Ltd. and NTC (Gujarat) Ltd. IPCL
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is a profit making PSE whereas NTC (Gujarat)
Ltd. is a loss making sick PSE which has
been registered with BIFR for formulation
of revival, rehabilitation plans. There is no
proposal to close down any Central PSE.

Handpumps in Drought Affected Rural areas
of Gujarat

4297. SHRI MOHAMMAD ALI ASHRAF
FATMI :

Will the PRIME
to state :

MINISTER bepleased

(@) the allocations made for installation of
handpumps in the drought prone rural areas
of Bihar during 1991-92 and 1992-93 ;

(b) the number of handpumps installed
during the above period ; and

(c) the number of the handpumps proposed
to be installed during 1993-94 ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL) :
(@) No separate funds are allocated for
jnstallation of handpumps. The works are
taken up according to the population feasi-
bility. However, the State Government of
Bihar has informed that a sum of Rs. 62.34
crores was utilised in 1991-92 and Rs. 49.65
crores in 1992-93 for installation of hand-
pumps in the State.

(b) and (cy) 11,233 and 55,786 handpumps
were installed in the State during 1991-92
and 1992-93 respectively. The number of
handpumps proposed to be installed during
1993-94 is 1,38,299.

[English)
Reserve Price of Shops

4298. SHRI SHASHI  PRAKASH :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the details of elements of the reserve
price of shops fixed by the DDA prior to
the resolution dated 12-3-1992 and as fixed
under this resolution ; and

(b) the differences in between both the
above formulae for the fixation of reserve

price of shops ?



Written Answers BHADRA 3,

53

THE MINISTER OF ST A1F IN TH
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) According
to DDA, the following elements were taken
into consideration for working out the reserve
price of shops prior to the resolution dated
12-3-92 (not 12-3-93 as mentioned in the
question).

1. Cost of Construction : Actual cost of
construction including anticipated ex-
penditure.

2. Departmental charges @ 10%.
3. Administrative charges @ 29;.

4. Interest charges @ 14% P.A. for the
period of 20 months.

5. Cost of land @ Rs. 1,900 per sq. mt. on
gross area basis.

6. EWS charges : Shops.

(i) Shops with plinth area less than
25 sq. mt. in CSCs @ 1 per cente

(ii) Shops with plinth area of 25 sq
mtrs. and above in CSCs and all
shops in LSCs irrespective of the
area of the shops.

North Delhi 10%
Trans Yamuna 59

In addition, for the purposes of costing the
common portions, such as stair case, varandha,
balcony, toilet, form the part of the plinth
area of the shopping complex.

Authority, vide resolution No. 28 dt. 12-3.92
revised the formula for working out the reserve
price of the shops. In accordance with the
guidelines, the reserve price of the commercial-
built-up estates is fixed by reducing the average
auction price of commercial built-up estate
obtained in the immediate preceeding years
by 109 subject to the conditions that the
reserve price so fixed is not less than the
reserve price worked out on the basis of
formula laid down as above with the modifi-
cation that the cost of land is taken as cost
of acquisition and development, irrespective
of the size of the shop.

(b) The only difference between both the
above formula for fixation of the reserve
price of shops is that, prior to Resolution of
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12-3-92, the cost of the shop was being fixed
after taking into account the elements as
explained in (a) above with updation of the
reserve price by adding upto-date interest
@ 14%, on investments of DDA whereas as
per the revised formula, vide resolution 9f
12-3-92, the reserve price of the shops is
being worked out on average auction price
of the immediate preceding year reduced
by 10% subject to the condition that the
reserve price so worked out on the basis .of
this formula is not less than the reserve price
as worked out as per the formula laid down
in (a) above.

Employment on Compassionate Grounds
SHARMA :

4299, SHRI JEEWAN
will the PRIME MINISTER be p\c?.scd
to state : (a) the number of applications

received in Defence Ministry for compassio-
nate employment during each of the last three
years ;

(b) the number of applications granted and
rejected, separately ;

(c) the reasons for granting some and
rejecting others ; and

(d) the steps taken to give compassionate
employment in all cases where it is on account
of death of serving employec

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MALLI-
KARJUN) (a) The number of applications
received in the Ministry for compassionate
appointment during each of the last three
years in respect of dependents of civilian
empioyees is as under :

(i) 1990 2694
(ii) 1991 2970
(i) 1992 2901

Information in respect of dependents of
ex-service personnel is being collected.

(b) Out of 8565 applications received in
the Ministry, 5048 have been granted employ-
ment and 2612 applications have been re-
Jjected. The remaining applications are under
process.

Similar information in respect of dependents
of ex-service personnel is being collected.
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(c) Cases of dependents of Defence em-
ployees for compassionate appointment arc
considered strictly in accordance with the
provisions contained in DOP&T OM No.
14014/6/86-Estt (D) dated 30-6-87, as modified
from time to time. Since the number of
applicants is much more than the vacancies
available for such appointments, the most
deserving cases keeping in view the financial
condition of the family are offered appoint.
ment on relative merits and rejection of other
not so deserving cases is, therefore, inevitable.

(d) It has been the endeavour of this
Ministry to accommodate deserving cases to
the extent possible.

Auction of Plots by DDA

4300. SHRI MOHAN RAWALE :

Will 'the Minister of URBAN DEVELOP-
MENT be pleased to state :
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(a) whether the Delhi Development Auth-
ority proposes to auction residential plots of
land located in different parts of Delhi and

(b) if so, the details thereof ?

(THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER Oi STATE IN THE
MINISTRY OF WATER RESOURCES)
(SHRI P.K. THUNGON): (a) DDA has
reported that there is no immediate proposal
to auction residential plots in the residential
colonies developed by DDA because of the
stay granted by the High Court of Delhi.
However, residential plots which form part
of land purchased by DDA in 1982 from
Ministry of Rehabilitation, Govt. of India
under a package deal are auctioned from time
to time.

(b) A list of the plots proposed to be
auctioned in Oct., 1993 is given in the enclosed
Statement.

STATEMENT

Details of Residential Plots to be Auctioned in Oct., 1993

Sr. Plot No. Site No. Area Location
No. (Sq. mtrs.)
Malviya Nagar

1. M-84/1 12 to 14 124.6  Three side
Lajpat Nagar I & II

23 13 (B1.C) 490.7 Two side open

3. 25A 22 (B1. G-II) 154.50 Three side open
Vinoba Puri (Lajpat Nagar)

4. 169A 6 146.24 Three side open

5. 92A 1 324.54 Two side open
Jangpura

6. 3 6 157.25 One side open

7. 5 6 152.62 Two side open

8. 7 6 152.62 One side open
Geeta Colony (Block-5) ‘

9. 24 -3 83.61 Two side open
10. 25 3 83.61 Three side open
11. 18 4 83.61 Three side open
Defence Colony
12. 5 8 198.00 Two side open
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[Translation)
of Employment Opportunities in
Creation Uttar Pradesh

4301. SHRI HARIKEWAL PRASAD :

will the PRIME MINISTER be pleased
to state :

(a) whethor any scheme is under considera-
tion of the Union Government to create
employment opportunities for the tribal
youths in Uttar Pradesh ;

(b) if so, the details theroof ; and

(¢) the time by which this scheme is likely
to be implemented in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-.
MENT) (SHRI UTTAMBHAI H. PATEL) :
(a) to (c) The details of a scheme of Assured -
Employment in the revamped Public Distri-
bution System (PDS) Blocks throughout the
country including Uttar Pradesh are being
worked out by the Government. The tribal
areas are a part of the revamped PDS Blocks
and the scheme is likely to benefit the tribal
youth in these areas. The scheme is likely
to be implemented during the current year.

Solar Energy Programme in Uttar Pradesh

4302. SHRI SURENDRA PAL PATHAK :

Will the PRIME MINISTER be pleased
to state :

(a) the details of financial assistance pro-
vided by the Union Government for the
Solar Energy Programme in Uttar Pradesh
during the last three years, year-wise ;
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(b) wheéther the Government have made
any assessment in respect of implementation
of these programmes by the State Govern-
ment in terms of target fixed and achievements
made in this regard :

(©) if so, the details thereof ;

(d) whether the Government have noticed
irregularities in the implementation of
these programmes and

(¢) if so, the details thereof and the
action taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):
(a) The funds provided to the State of Uttar
Pradesh for Solar Energy Programmes durin8
the last three years is given at Statement

v Al. . .

(b) and (c) Assessment of progress of
jmplementation and achievements ' vis-a-vis
targets of various non-conventional energy
programmes, including Solar Energy Pro-
grammes is continuously carried out by the
Ministry of Non-Conventional Energy Sources-
Status of targets vis-a-vis achievements during
the last three years for Solar Energy Pro-
grammes is also given at Statement ‘A’.

(d) and (¢) The State Government and
Implementing Agencies have been providing
progress reports for physical achievements and
“Utilisation Certificate & Statement of Ex-
penditure’ for the funds released from time
to time, as per guidelines.

STATEMENT <A’
Status of Physical Achievements and Financial Assistance for Solar Energy Programmes in the
State of Uttar Pradesh

I. PHYSICAL ACHIEVEMENT :

1990-91 1991-92 1992-93 Total
Achieve-
Target Ach. Target Ach. Target Ach. ment
1 -2 3 4 5 6 7 8 9
1. Solar Thermal 723 4960 5998 7 ‘ 3
Extonsion 135 2665 9386
2. Solar Cooke;' Nos. 9397 2094 2000 7000 4000 1227 10321

£ tyeoonmie:
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1 2 3 4 5 6 7 8 9
3. Solar Photovoltaic

Programme
(a) Street Lights Nos. 2161*
(b) Domestic Lights Nos. 6699°¢
() Community TV Nos. 130*
(d) Water Pumps Nos. 160*
(e) SPV Power 25 (103)®
* Power Plants Lights
Nos. (KWp)
II. FINANCIAL ASSISTANCE (Ry. in lakhs)
1990-91 1991-92 1992-93
‘1. Solar Thermal Extension Programme . . . 31.10 39.10 2.47
"2. Solar Cooker . . .. 2.04 5.20
. . 106.76 819.75 322.m

3. Photovoltaic Programme .

*Commulative figures upto 31-3-1993 since inception of the programme.

[English]
Tannery and Footwear Corporation of India
Limited

4303. SHRI V. SREENIVASA PRASAD :

will the PRIME MINISTER be pleased
to refer to reply given to Unstarred Question
No. 8341 dated May 12, 1993 and state

(a) whether valuation of the assets and
liabilities has not been worked out by the
Tannery and Footwear Corporation of India
Limited before while it was referred to BIFR ;

(b) whether representations have been re-
ceived from the various Unions of the company
in the past six months for safeguarding the
interest of the company ;

(c) whether the Government have paid
any attention to these representations ; and

.(d) if so, the facts and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (Department of
Industrial Development and Department of
Heavy -Industry) (SHRIMATI KRISHNA

SAHI) : (a) The valuation of the assets and
liabilities of TAFCO was got done by a Govt
registered valuer in April, 1992 before the
relevant documents were submitted to BIFR.

(b) During the past six months, only one
telegram has been received from the Kanpur
Mazdoor Sabha regarding lack of orders
from Defence Ministry.

(c) and (d) The case of TAFCO is now
before the BIFR and the Company has been
declared as a sick unit by them. BIFR has
also appointed IFCI as the Operating Agency
to consider the feasibility of revival. Further
action will depend on the final decision of
BIFR. .

Industries for Private/Joint Sector

4304. SHRI MANIKRAO HODLYA
GAVIT : '

will the PRIME MINISTER be pleasoed
to state :

(a) whether the Government have decided
to open new areas for private sector and the
joint. sector, including oil refineries, power
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generation, fertilizers, petro-chemicals, so concerned and the Administrative Ministries

long exclusively earmarked for the public
sector ;

(b) if so, the details thereof ;

(c) the industries proposed to be kept;
exclusively in the public sector

(d) the criteria adopted for allowing private
sector/joint sector to participate in  the
industries at present earmarked for the public
sector ;

(¢) whether it is proposed to introduce
reforms in the working of the public sector
undertakings which are not making profit;
and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (Department
of Industrial Development and Department
of Heavy Industry) (SHRIMATI KRISHNA
SAHI) : (a) to (d) As per the New Industrial
Policy, July, 1991, priority areas for the
growth of public sector are infrastructure
goods and services, exploration and exploita-
tion of oil and mineral resources, high tech-
nology areas and areas of strategic impor-
tance. At present the following areas are
reserved for the public sector :

1. Arms and ammunition and allied items
of defence equipment, Defence aircraft
and warships.

Atomic Energy.
Coal and lignite.

. Mineral oils.

T

. Minerals specified in the schedule to
the Atomic Energy (Control of Pro-
duction and Use) Order, 1953.

6. Railway transport.

Wherever it is in the interest of the economy,
Government are open to consider private
participation including foreign investments in
these areas on a selective basis.

(¢) and (f) The Industrial Policy Statement
contains measures for improving the per-
formance of the public enterprises. Enter-
Prise specific actions are taken by the units

for improving overall performance. ..

Alleged Irregularities in TAFCO

4305. SHRI TARA CHAND KHAN-
DELWAL:

Will the PRIME MINISTER be pleased
to refer to reply given to Unstarred Question
No. 7068 on April 2, 1993 and state:

(a) whether the management of the Tannery
and Footwear Corporation of India Limited
in order to protect some officers has been
delaying the completion of domestic enquiry;

(b) whether the officers who were earlier
suspended on the charge of grave financial
irregularities have since been taken back in
service without getting the charges enquired
by CBI;

(c) whether the management of the com-
pany has been helping these officers illegally;
and

(d) if so, the facts and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-

TRY (SHRIMATI KRISHNA SAHI): (a)
No, Sir.

(b) to (d) Two Officers of TAFCO weére
suspended from services under the TAFCO
Conduct, Discipline and Appeal Rules, as
disciplinary proceedings were contemplated
against them for alleged misconduct and
financial irregularities. In both the cases,
the Charge sheets have been issued and the
enquiries are in progress. In one case the
suspension has been revoked by the compe-
tent authority under the relevant rules.

Toll Tax by State Governments
4306. SHRI RAM NAIK:

Will the PRIMEMINISTER be pleased
to state;

(a) 'whether the Minister of Law hcs des-
cribed the toll tax levied by the State Govern-
ments as illegal, if so, the details thereof;
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‘(b) whether the Government of Haryana,
Punj:b, Rajasthan, Bihar, Madhya Pradesh
Guffrat and Orissa have been charging
toll tax despite the above opinion; and

(c) if so the steps taken/proposed to be
taken to ensure that the State Governments
abide by the decision of the Union Law
Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY [AFFAIRS (SHRI HR.
BHRDWAJ): (a) Opinions tendered by the
Department of Legal Affairs to the Minis-
tries/Departments of the Government of
India are treated as confidential in nature.

(b) and (c) According to the information
furpished by the Ministry of Surface Trans-
port, the pathkar was being levied in eight
States, namely, Haryana, Punjab, Rajasthan,
Uttar Pradesh, Madhya Pradesh Gujarat,
Bihar and Orissa. In the Transport Deve-
lopment Council, meeting which was held
in Delhi on 18th August, 1993, it has been
decided that the pathkar will be abo-
lished from all the above States with effect
from 1-9-1993.

(Translation)

Courts for Bhopal Gas Victims
4307. SHR1I  SUSHIL CHANDRA
VERMA:
Will the PRIME MINISTER be pleased
to state:

(a) the number of courts set up so far to
provide compensation to the families of gas
affected victims and the time by which the
remaining courts are likely to be set up;

(b) the number of cases disposed of by
these courts as on July 31, 1993 and the
amount sanctioned as a compensation till
July, 1993;

(c) whether the Union Government pro-
pose to provide interim relief to all the
families residing in 56 wards in Bhopal; and

(d) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS  AND
FERTILIZERS (SHRI EDUARDO FALEI-
RO): (@ 5 Counts of Additional Com-
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missioners and 36 Courts of Deputy
Commissioners have been set up. The Wel-
fare Commissioner has requested the High
Court of Mandhya Pradesh to provide Judges
for the remaining 20 courts.

(b) As on 31-7-1993, 5513 cases have been
disposed of and Rs. 14,94,95,669 have been
sanctioned as compensation.

(c) and (d) The Scheme for payment of
interim relief covers only 36 severely affected

wards of Bhopal.
(English)
Proposal to Empower the Department of
Company Affairs
4308. DR. AMRITLAL KALIDAS
PATEL:

Will the PRIME MINISTER be pleased
to state:

(a) whether there is any proposal under
consideration of the Government to empower
the Department of Company Affairs to grant
exemptions to companies from any provision
of the Companies Act;

(b) if so,

(c) the rationale and reasons for granting
such unusual powers and the safeguards
against their misuse by the Government?

the details thereof; and

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI HR.
BHARDWAI): (a) Yes, Sir.

(b) and (c) Clause 479 of the Companies
Bill, 1993 provides that Central Government
may in public interest, direct that any pro-
visions of the Companies Act, specified in
the Notification shall not apply to any class
of Companies or shall apply to any class of
Companies with such modifications and
adaptations as may be specified in the Noti-
fication. This new clause has been .intro-
duced for redressal of problems of - any
class of companies. The issue of such Noti-
fication will be subject to laying the same in
draft before each House of the Parliament,
while it is in session for a total period of 30
days and will be issued with such amend-
ments, if any, as are directed by the Houses
of Parliament. . .
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Production at Namrup Fertilizers Plant
'4309. SHRI UDDHAB BARMAN:

Will the PRIME MINISTER be pleased
to state:

(a) the capacity. utilization and total pro-
duction of the Namrup Fertilizer Plant,
Assam during each of the last three years;

(b) the steps taken or proposed to be taken
to improve its productior;
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(©) the total strength of officers and emplo-
yees in the plant at present; and

(d) the number of employees voluntarily
retired during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHREE EDUARDO FALEIRO):
() The production and capacity utilization
in Namrup Fertilizer units of the Hindustan
Fertilizer Corporation Limited (HFC) during
the last three years was as follows:

(Production in MT

Year Namrup-1 Namrup-11 Namrup-11I
Produc- Capacity Produc- Capacity Produc- Capacity
tion utiliz- tion utiliz- tion utiliz-
(Ammo-  ation (Urea) ation (Urea) ation
nium %) (6AA] )
Sulphate)

1990-91 . 16360 16.36 146405 44.37 108587 28.20
199192 . . . . 330 0.33 77810 23.58 196000 50.89
1992-93 . 835 0.84 50479 15.30 246545 64.02

(b) Steps taken to improve the production
of Namrup units of HFC include replace-
ment/modification of equipments  giving
frequent problems, constant follow up with
input suppliers for uninterrupted supplies,
and preventive maintenance.

The Board for Industrial & Financial
Reconstruction (BIFR) has declared HFC
as a sick company and has asked the company
as well as the Government to come up with
a viable revival package. Any further
decision on revamping/modernisation of these
plants would depend upon the outcome of
deleberations pending before the BIFR.

(c) The existing total strength of the
officers and workers in Namrup units is 458
and 2263, respectively.

(d) During the last three years, 205 emplo-
yees have voluntarily retired from the
Namrup units. )

Migration of Labour

4310. DR. R. MALLU:

Will the PRIME MINISTER be pleased
to state;

(a) whether Government of Andhra Pra-
desh have submitted any projects for pre-
vention of labour migration in Mehboob-
nagar and Ranga Reddy districts; and

o) if so,

thereto?

‘ reaction of “the ‘Government

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHALI H. PATEL):(a)
and (b) Project proposal with an estimated
outlay of Rs. 30.21 crores from Mehboobnagar
district of Andhra Pradesh for the prevention
of migration of labour has been received.
The project proposal is under consideration.

Supply of Material and Componeats to Noclear
Power Corporation

4311. SHRI SANAT KUMAR MANDAL:

Will the PRRIME MINISTER be pleased
to state: '

(a) whether the United States have any
proposal to stop the supply of material and
components to the Nuclear Power Corpo-
ration of the Indian Atomic Energy establish-
ments:
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(b) if so, the reasons therefor; and

(0) the steps taken to procure these com-
ponents particularly for research purposes?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) and (b)
Since 1978, a US condition for supplying
nuclear material and equipment has been that
the recipient country should subject all its
nuclear activities, irrespective of origin, to
perpetual  International Atomic  Energy
Agency (IAEA) safeguards. Our Govern-
ment’s present policy is not to accept full-
scope safeguards.

(c) The Department of Atomic Energy
had, from its very inception, embarked on
the indigenous development of know-how
for the entire nuclear fuel cycle, and as a
result, the import restrictions have not had
any significant impact on our nuclear pro-
gramme.

Export of Iron  Ore

4312. SHRI C. SREENIVAASAN: Will
the PRIME MINISTER be pleased to state:

(a) the total quantity of iron ore exported
during 1992-93, country-wise;

(b) whether the Government have any
proposal to restrict export of iron ore to
foreign countries instead export semi-finished
steel goods;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): (a)
Details of quantity of iron ore exported
during 1992-93, country-wise are given
below:—
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Narme of the country Qty. in lakh
tonnes

Australia . . 2.26
Chinese Taipei . . 5.38
China . . . 21.53
Indonesia . . . 2.35
Iran . 4.68
Italy . 14.68
Japan 134.16
Korea Rep. 17.60
Netherlands 4.26
Turkey 2.93
Others 9.66
Total 219.49

(Source : DGCI&S, Calcutta)

(b) to (d): Iron ore surplus to domestic
requirements is being exported. Our effort
is to increasingly export value-added items
rather than raw materials.

[Translation)

Repairing of Roads in Danapur Cantonment,
Bihar :

4313. SHRI RAM KIRPAL YADAYV :

Will the PRIME MINISTER be pleased

‘to state:

(a) whether-the repair work of the roads
of Danapur Cantonment in Bihar has not
been carried out for the last three years; and

(b) if so, the reasons therefor and the
time by which the Government propose to
take up the repair work there?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MALLI-
KARJUN): (a) and (b) Public roads in
Danapur Cantonment are maintained by
three different agencies i.e. Danapur Can-
tonment Board, Military Engineer Services
and Public Works Department of Bihar
State, The Cantonment Board, Danapur
is responsible for maintenance and repair
of roads under its management within the
available resources. During the last three
years, the Cantonment Board has incurred
an expenditure of Rs. 2.69 lakhs from its



69 Written Angwers

BHADRA 3, 1915 (SAZA)

Written Answers 70

normal Budget and Rs. 6.50 lakhs out 0f1993-94 (as on 30-6-93) and Central assis-

special grants-in-aid provided by the Govt.
on repair of roads as per details given below:

Expenditure on repair of
) roads
Year Normal Special
Budget grants-in-aid
1990-91 2,22,636 3,73,283
1991-92 31,736 2,76,879
1992-93 15,000
[English]

Pending schemes/projects of Andhra Pradesp

4314. SHRI R. SURENDER REDDY:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state:

(a) whether a number of Urban Develop-
ment schemes/projects submitted by the
Government of Andhra Pradesh as on 30th
June, 1993 are pending clearance;

(b) if so, the details thereof; amd

(c) the schemes/projects out of  those
given approval by the Union Government
during the last two years? |

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCE
(SHRI P.K. THUNGON): (a) to (c) Since
1979-80 a Centrally Sponsored Scheme of
Integrated  Development of Small and
Medium Towns (IDSMT) has been in
operation in the States/UTs including State
of Andhra Pradesh. From 1979-80 upto
1992-93, 40 towns of Andhra Pradesh were
covered under IDSMT and Central assis-
tance of Rs. 11.53 crores released to  the
State Government. During the financial
year 1991-92, against the tentative allocation
of 3 towns, the State Government had sub-
mitted the project reports of 6 towns out of
which 5 towns were covered. For the Eighth
Five Year Plan period (1992-97), against the
tentative allocation of 17 towns, the State
Government had submitted the project
reports of 32 towns out of which eight towns
were covered. List of towns covered under
IDSMT  during 1991-92, 1992-93 and

tance sanctioned for each town is given in
the attached statement.

STATEMENT

Sanction of Central Assistance under IDSMT
scheme to the Government of Andkra
Pradesh during 1991-92, 1992-1993
and during 1993-94 (as on 30-6-93)

(Rs. in Lakhs)
S.No. Name of the Town Amount
released
1 2 3
1991-1992
1. Tanuku 20.00
2. Dharmavaram 20.00
3. Ramachandrapuram-1 15.00
4. Tandur 15.00
S. Siddipet-l . 10.00
80.00
1992-1993
’
1. Wanaparthy 10.00
2. Kakinada . 15.00
3. Jaggayyapeta 25.00
4. Kurnool 20.00
70.00

Besides, the above,balance Central assista™
nce of Rs. 19.215 lakhs was also released for
Nalgonda town (on-going scheme).

1993-1994 Amount
Sanctioned
1. Cuddapah . 40.00
2. Nidadavelu 20.00
3. Madanapalle 30.00
4. Chirala 20.00
110.00

[Translation]

' Sewer Lines in Delhi
4315. SHRIANAND RATNA MAURYA:
SHRI RAM PRASAD SINGH:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the areas of Delhi particularly Dr
Ambedkar Nagar, Khanpur where sewer
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lines were laid before 1985 but not started
working so far with reasoas thereof;

(b) the total expenditure incurred on all

these sewer lines and

(c) the time by which the sewer lines are
likely to start functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Delhi Water
Supply & Sewage Disposal Undertaking has
roported that sewer lines in the area, Dr.
Ambedkar Nagar (resettlement colonies of
Madangir & Dakshinpuri) were laid by
DDA and was handed over to C.S.E. Deptt.
of M.C.D., DWS. & SD.U. had laid a
peripheral outfall sewer and the same was
completed in 1991-92 and handed over to
CS.E. Deptt. of M.C.D.

() D.D.A. has reported that the expen-
diture incurred by it on these sewers is as
under: —

(i) Dr. Ambedkar Nagar—Rs. 1.85 crores

(ii) Khanpur —Rs. 0.1173 crores

(¢) C:S.E. Department of M.C.D. has re-
ported that sewer lines in Dr. Ambedkar
Nagar are functional and the sewer lines
in Khanpur are not functional due to non-
availability of outfall sewer.

The CS.E. Department of M.C.D. has
reported that they have sent a proposal for
construction of outfall sewers in Khanpur
to DWS. & SD.U.

Out of turn allotment of DDA Flats to SCs/STs
4316. SHRI LALIT ORAON:

Will the Minister of URBAN DEV]%LOP-
MENT be pleased to state :

(a) the colony-wise total number of un-
allotted Janata, L1.G., M.I.G., S.F.S. (Cate-
gory II) and S.F.S. (Category III) flats in
various DDA colonies as on 31st July 1993;

(b) the category-wise number of applicants
who have applied for out of turn allotment;
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(c) the category-wise number of appli-

cants out of them belonging to Scheduled

Castes/Scheduled Tribes; and

(d) the time by which the out of turn
allotment of flats are likely to be made to
the applicants belonging to scheduled cases/
scheduled tribes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) As
reported by DDA, colony-wise and category-
wise total number of unallotted/unallocated
flats under out of turn Allotment quota is
as per STATEMENT A.

(b) and (c) According to DDA, category-
wise number of applications pending for out
of turn allotment and number of applicants
out of them belonging to SC/ST is as under:

Scheme Total no. of No. of SC/
applications ST
pending applicants
JANATA . 159 45
LIG. . 813 136
M.IG. 556 69
43 5

S.F.S.

(d) It is not possible to fix a time limit for
out of turn allotment of flats, as such allot-
ment is dependent upon the availability of
flats, eligibility of applicants and discretion
of the Empowered Committee.

STATEMENT A

JANATA
1. Pitam Pura . . . 4
2. Raghubir Nagar . . 1
3. Kondli Gharoli . 41
4. Dakshin Puri 1
5. Adhchini 3
6. Chilla Village 7
5
. e
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1. Rohini . . . . 28
2. Madipur . . . . 1
3. Hastal . . . . 3
4. Kondli Gharoli . . . 3
5. Jhilmil . . . . 2
6. East of Loni Road . . 1
7. Nand Nagri . . 1
8. Mayur Vihar . . . 2
41
MILG.
NIL
S.F.S.
Cat. III Cat. Il
1. Dwarka . . 23 25
2. Sheikh Sarai . 02 00
3. Sarita Vihar . 01 o1
4. Madipur . . 01 01
5. Jasola . 00 03
[English)

Provision of Civic Facilities in Small and
Medium towns of Maharashtra

4317. SHRI ANNA JOSHI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: :

(a) whether the Housing and Urban De-
velopment Corporation and the Union Govern-
ment have approved any schemes for pro-
viding better civic and other facilities in
small and medium towns in Maharashtra;

(b) if 8o, the details thereof;

(c) the total amount earmarked for the
purpose; and

(d) the amount spent on this account in
Maharashtra during 1992-932

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(Shri P.K. THUNGON): (a) to (d) Pro-
vision of civic facilities is the responsibility
of the local bodies concerned. These local
bodies formulate their schemes in consul-
tation with tne State Governments concer-
ned. State Governments on their part
render assistance to the local bodies under
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various schemes and also through borrowing
from financial institutions like HUDCO,
LIC eic. The Govt. of India plays only
anodal and catalytic role. Financial support
is given through a Centrally sponsoredl
Scheme of Integrated Development of Small
and Medium Towns (IDSMT) being imple-
mented from 1979-80. Based on various
proposals  received from the Government
of Maharashtra under IDSMT, schemes
have been sanctioned in 57 towns and Central
assistance of Rs. 2010.173 lakhs released
from 1979-80 to 31-3-1993 as per details
given in the enclosed statement. During
1992-93, Central assistance of Rs. 276.287
lakhs was released to tne Government of
Maharashtra.

STATEMENT

Town-wise details of Central Assistance
Released under IDSMT Scheme to the
Government of Maharashtra from

1979-80 0 1992-93
SI. Name of the Town Amount
No. released
(Rs. in lakhs)
1. Manmad . . . 42.940
2. Barsi . . . . 43.895
3. Parlivajnath . . . 41.800
4. Yeotmal 44.110
5. Satara . . . . 40.000
6. Ratnagiri 40.000
7. Katol . . . . 42.340
8. Amalner . . . . 45.930
9. Parbhani . . . . 42.000
10. Kamptes . . . . 42.220
11. Kinwat . . . . 40.000
12. Osmanabad . . . 43.030
13. Morshi . 41.770
14. Hinghanghat 42.640
15. Jalna 40.000
16. Ambegogai . . . 42.810
17. Selu . . . . . 42.586
18. Digras . . . . 4.410
19. Bhandara . . . . 42.700
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SI.  Name of the Town Amount (Zranslation) ’
No. released Rural Electronic Technology Centre
(Rs. in lakhs) L
- 4318."SHRI RAM PRASAD[SINGH: Wil
20. Washim 44.100 the PRIME MINISTER be pleased to
21. Islampur 42.840  state: i . )
22, Baramati 42.364 (a) whether the Rural Electronic Tech”
23. Pandharpur 50.000 Dology Centre has been set up;
24. Ramtek . 43.860 (b) if so, the details thereof;
25. Nilanger 39.690
26. Chiplun . 31.000 (c) the total expenditure incurred by the
27. Akot 54.000 Government on this Centre during the last
' . . : three years;
28. Tuljapur . . 48.750
29. Wardha 52.000 (d) the manner in which rural peqple and
30. Igatpuri . . 28.410 farmers have been bcx.:eﬁtec‘i from it;
31. Pusad . 52.375 (e) whether this Centre has any proposal
to organise any programme at Block or
32. K‘.‘“‘" - 46.000 Panchayat level in future;
33. Beed . . . . 43,495 °
34, Chanderpur 29.750 (f) whether this Centre has chalked out
Lo : any programme to impart T.V. Transistor
33. Gadchiroli 27.500  repairing training to the rural youths at
36. Gandia . 22.000 Block and Panahcyat level; and
37. Chopra . 40.000 () if 5o, the details thereof?
38. Khamgaon. 27.500
39. Narkhed . . . 27.500 THE MINISTER OF STATE IN THE
40. Malkapur . . 27.500 MINISTRY OF SCIENCE & TECHNOLO-
41. Nandurbar 27500 GY (DEPARTMENT OF ELECTRONICS
) ° ° : AND DEPARTMENT OF OCEAN
42. Paithan . . 18.000 DEVELOPMENT) AND MINISTER
43, Chalisgion . . . 25000 OF STATE IN THE MINTSTR\:
ingoli OF PARLIAMENTARY  AFFAIRS
M. Hingoli 25.000  <HRT RANGARAJAN KUMARAMAN
4. Buldana . . . 25.000 GALAM): (a) and (b) Rural Electronics
46. Nanded . . . . 20.000 Technology Centre (RETC) at Jaipur has
47. Savner . . 10.00p Dbeen functioning as a unit of Rajasthan
48. A chal Electronics & Instruments Ltd. (REIL),
) pur . 20.000  , State public sector enterprise, since April
49. Jalgaon . 40.000 1990. This has the objective of developing
50. Shirampur . 35.000 field usuable, cost effective products for
1. Shri : rural masses, in the areas of Dairy, Agri-
- Shripur (Warwade) . 20.000  cylture, Health, Education, Drinking Water
52. Kani 20.000 and renewable Energy.
53. Ambad . 10.000 (c) During the last three years, the Govern-
54. Ahmednagar 35.000 ment of India. have released grants in aid of
55. Kopargaon 20.000 Rs. 20.00 lakhs to REIL to meet tl%e initial
56. Latur - . - 20.000 operational expenses of RETC, Jaipur.
57. Phaltan - . 16.132 (d) and (e) Products developed by RETC
were given field trial at Block/Panchayat
Total 2010.173 levels and have been commercialised by

REIL. Some of the products developed so
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far include PC based milk collection system
for dairies/National Dairy  Development
Board (NDDB). Grain/Oil Seed Moisture
Meter, Solar Pumping System DC AC Con-
vertor and Solar Vaccine Refrigerator.

(¢) These have helped in automation as
well as fair and prompt payment to the dairy
farmers at village cooperative societies for
milk collection.

(f) and (g) A proposal has been prepared
for training rural youth for repair and main-
tenance of electronic instruments and solar
systems at village level. Television, Transis-
tor repair training is not covered at present.

[English]
Performance of Rubber Board

4319. SHRI THAYIL JOHN ANJA-
LOSE: Will the PRIME MINISTER be
pleased to state:

(a) the activities undertaken and results
achieved by the Rubber Board during the
last three years in Kerala; and

(b) the action plan drawn up for the deve-
lopment of rubber plantations in Kerala?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN  AHMED):
(a) The Rubber Board has been implementing
short-term and long-term schemes to increase
production and productivity of natural rub-
ber. These include:—

(i) Making available financial and tech-
nical assistance for new planting and
re-planting under the Rubber Plan-
tation Development Schemes.

(ii) Production and distribution of high
yielding planting materials to rubber
growers.

(iii) Rendering advisory, extension and
training services. -
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(iv) Undertaking research on cultivation,
production and processing of rubber.

As aresult of the above activities area
under rubber in Kerala has gone up from
4.08 lakh ha. during 1990-91 to 4.29 lakh
ha. by the end of 1992-93, while production
has gone up from 3,07,521 tonnes to 3,68,648
tonnes during this period. Theper ha. yield
of rubber has also gone up from 1080 tonnes
during 1990-91 to 1164 tonnes by the end
of 1992-93. ) )

(b) The action plan drawn up for the
development of rubber plantation in Kerela
include:—

(i) Replanting of old and uneconomic
rubber with high yielding cultivars.

(ii) Improving productivity of existing
areas by better field management and
crop harvesting.

(iii) New planting in 23,000 ha. with high
yielding cultivars.

(iv) Increasing productivity in 60,000 ha.
of mature areas of small holdings
through adoption of improved agro-
management and expansion techni-
ques.

(v) Establishment of expanded and im-

proved processing facilities.

Cachar Paper Mill, Panchgram

4320. SHRI KABINDRA PURKAYAS-
THA : Will the PRIME MINISTER be
pleased to state :

(a) the details of the amount spent for
purchasing spare parts by the Cechar Paper
Mill, Panchgram during the last three yezrs ;

(b) whethr the Government propose to

institute a bigh level enquiry into the alleged
malpractices by the management of the mill;

(c) whether the mill is incurring continuous
losses ; and

(d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY IN-
DUSTRY) (SHRIMATHI KRISHNA SAHI):
(a) Amount spent for the purchase of spare

parts by the Cachar Paper Mill :
Year Amount
(Rs. in crores)
1990-91 6.01
199192 . . . 9.28
1992.93 . . . 10.31

(b) No, Sir, as no specific substantial
allegation has come to the notice of Hindustan
Paper Corporation Ltd. or the Government.

(c) and (d) The Cachar Paper Mill is
incurring losses due to high cost of production
and low capacity utilisation which is on
account of locational disadvantage, lack of
infrastructural facilities, operational problems
and non-availability of stable and uninter-
rupted power from the State grid apart from
high capital cost and long gestation period.

[Translation]
Special Recruitment Drive in Defence Ministry

4321. SHRI MOTILAL SINGH: Will
the PRIME MINISTER be pleased
to state :

(a) whether the Defence Ministry has
launched a special recruitment drive for
SCs/STs candidates in 1990 ;

(b) if so, the total number of posts found
vacant in that drive ; and

(c) the number of posts out of them which
have been filled up so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MALLT-
KARJUN) : (a) Yes, Sir.

(b) and (c) Information is being collected
and will be laid on the Table of the House.

AUGUST 25, 1993

Written Answers

[English]
Development of Solar Energy

4322. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KANDURI : Will the
PRIME MINISTER be pleased to state :

(a) whether any proposal is under conside-
ration of the Government for making use of
solar energy mandatory ;

(b) if so, the details thereof and the time
by which it is likely to be utilised and im-
plemented ;

(c) whether Government have also a plan
to harness all other sources of energy, includ-
ing wind energy, to give a major boost to the
development of Non-Conventional Energy ;
and

(d) if so. whether the Government propose
to launch any special project for assessing
and utilising the un-limited potential of wind
€nergy in the hill districts of Uttar Pradesh
and particularly in Garhwal Mandal ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR) :
(a) and (b) The recommendations of the
Committee set up to examine various aspects
of use of solar water heating systems making
it mandatory in Government functional
buildings has been accepted by the Ministry
of Urban Development. No time frame has
been decided in this regard.

(c) Yes, Sir. In order to give a major
boost to the development and popularisation
of non-conventional energy sources, including
wind energy the Ministry have prepared a
new Strategy & Action Plan which aims at
achieving considerably higher targets than
those originally envisaged in the ‘8th Plan
by mobilising institutional finance and private
entrepreneurship in addition to budgetary
allocation.

(d) The Government has taken up a pro-
gramme for wind mapping and wind monitor-
ing for assessing wind energy potential in
various parts of the country, including in the
hills of Uttar Pradesh. Project for utilising
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the wind energy potential can be taken up
through Governmental and private efforts
at the feasible sites identified on the basis of
wind surveys and assessment of wind energy
potential in these areas.

Light Commercial Vehicle Manufacturing Units
4323. SHRI GOPI NATH GAJAPATHI :

Will the PRIME MINISTER be pleased
to state :

(a) the details of Light Commercial Vehicle
manufacturing units in the country in Indo-
Japan collaboration ;

(b) the location of each of these units ;
(c) the annual turn over of each unit ;

(d) whether the Government have a pro-
posal to set up one such Indo-Japan Light
Commercial Vehicle manufacturing unit in
Orissa ; and

(e) if so, the site selected for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
to (c) The names and location of the units
manufacturing Light Commercial Vehicles
with Japanese Collaboration and their pro-
duction during 1992-93 are as under :

Name & Location Production

1. DCM Toyota, Surajpur 1933
Industrial Area, Noida
Dadri Road, Distt.

Ghaziabad, U.P.
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Name & Location Production

3. Mahindra Nissan Allwyn
Zaheerabad, Medak Distt.
Andhra Pradesh.

4. Swaraj Mazda, Village
Asron (near Ropar),
Hoshiarpur Distt.,
Punjab.

1372

2247

(d) No, Sir.
(e) Does not arise.

[Translation]

Fertilizer Plants in Bihar

4324. SHRI SIMON MARANDI : Will
the PRIME MINISTER be pleased to state:

(a) the names of thefertilizer plants func-
tioning at present in Bihar ;

(b) the production capacity of these plants
and the total production actually made by
these units during each of the last three years ;

(c) the action taken for increasing and
making improvement in the production
capacity of these plants;

(d) whether the Government propose to
set up more fertilizer units in the tribal areas
of Bihar : and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO) :
(a) and (b) The details of fertilizer plants in

z I]%i‘fll::;gfxg,t%sisﬁfdﬁhar, 2839 1 jhar alongwith their installed capacity and
Madhya Pradesh. production during the last three years are
given below :
(‘000 MT)
Name of the Product g::talled Production
mpan it
co y[Plant apactty 1990-91  1991-92 1992-93
1 2 -3 4 5 6
1. FCI, Sindri . . . Urea 330.0 230.5 225.6 295.3
Ammonium 320.0 15.1 8.6 0.2
Sulphate (A/S)
2. HFC, Barauni . . Urea 330.0 114.1 73.5 105.2
3. SAIL, Bokaro . . AJS 36.3 24.3 26.5 30.6
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1 2 3 4 5 6
4. TISCO, Jamshedpur . AS 23.0 9.5 8.6 10.3
5. PPCL, Amjhore . . Ssp 264.0 130.6 171.1 177.2
6. Srikrishna Fertilisers, sSSP 33.0 7.6 7.2 0.7
Muzzafarpur.
7. Surya Phosphate, SSP 36.0 0.6 Nil Nil
Kodarma (Dhanbad). .
8. Tulsi Fertilizers, Patna . SSP 33.0 3.0 1.7 Nil

(c) The Fertilizer Corporation of India
(which owns the Sindri plant) and the
Hindustan Fertilizer Corporation (which owns
the Barauni plant), have been referred to
the Board for Industrial and Financial Re-
construction under the Sick Industrial Com-
panies (Special Provisions) Act, 1985.

To bring down the cost of production in
the phosphatic fertilizer industry, Govern-
ment has lowered railway freight for phos-
phatic fertilizers and their raw materials and
removed customs duty on import of phos-
phoric acid. Import substitution incentive
has also been extended for encouraging use
of indigenous rock phosphate and pyrites
for manufacturing phosphatic fertilizers. For
revamping of the existine plants, customs
duty has been abolished on import of capital
goods.

(4) No, Sir.
(e) Does not arise.

(English)
’ Electoral Rolls of Delhi
4325. SHRI BIRSINGH MAHATO :
SHRI CHITTA BASU :

Will the PRIME MINISTER be pleased
to state :

(a) whether over a lakh voters have been
dropped from the list in thirteen Assembly
Constituencies of Delhi during the last inten-
sive revision of the electoral roll ;

(b) whether the Government received
a large number of complaints about wrongful
doletion of the genuine Indian citizens; and

(c) if so, the action taken on those com-
p]gints ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R. BHAR-
DWAJ) : (a) No, Sir

(b) No, Sir.

(c) Does not arise.

[Translation]
Catechu Wood Industry

4326. SHRI RAJENDRAAGNIHOTRI :
Will the PRIME MINISTER be pleased to
state :

(a) whether catechu industry in Uttar
Pradesh is in crisis due to its dependence on
Uttar Pradesh State Forest Corporation for
auction and allotment of catechu wood ;

(b) whether there is a decline in the number
of catechu units functioning in the State ;

(c) if so, the reasons therefor; and

(d) the remedial action proposed to be
taken by the Government to reclaim catech
industry from crisis ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDS U-
STRY) (SHRIMATI KRISHNA SAHI):
(@) to (d) Catechu Wood is allotted by
the Government of Uttar Pradesh to the
catechu-based 'units, registered upto 1986
through an Apex Committes of the State
Government, qn the basis of market price.
On the basis of the allotment by the State
Government, the catechu wood is released
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by the Uttar Pradesh Forest Coproration to
the industrial units after the price determined
in accordance with the allotment is received.
Due to limited production of the catechu
wood and gap beween production capacity
of the registered units and availability of the
catechu wood, a ban on registration of new
units has been imposed since 1986.

The Government of Uttar Pradesh has
undertaken plantation of catechu to mini-
mise the difference between the demand and
availability of catechu wood in future.

Cases under Investigation by C. B, 1.

4327, SHRI RAM TAHAL CHOUDHA-
RY :

SHRI MOHAMMAD ALI ASHRAF
FATMI :

SHRI MAHESH KANODIA :

Will the PRIME MINISTER be pleased
to state :

(a) the number of cases under investigation
by the Central Bureau of Investigation at
present, State-wise ;

(b) the details of cases in which State Gov-
ernments withdrew permission granted to
C.B.I for investigation during the last three
years; and

(c) the subject matters of such cases and
the reasons for such withdrawals ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS :
(SHRIMATI MARGARET ALVA): (a) A
STATEMENT is enclosed.

(b) and (¢) During the last 3 years i.c.
from 1990 to 1993 (upto June, 1993), consent
for CBI enquiry/investigation was withdrawn
by the State Government of Karnataka _in
49 cases. The investigation involved in the
cases related to the offences punishable
under IPC/Central/State Acts & P.C. Act
1988, '
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STATEMENT
Name of the State No. of
Cases

Assam . . . . . 42
Arunachal Pradesh . . . 2
Andhra Pradesh 75
Bihar 95
Gujarat . 46
Goa . . . . . ..
Haryana . . . . . 6
J&K 81
Karnataka $S
Kerala . . 26
Moghalaya . . . . L]
Madhya Pradesh . . . 59
Maharashtra . . . . 190
Manipur .
Mizoram . . . . . ..
Nagaland . . . . . 4
Orissa . . . . . 68
Punjab . . . . 28
Rajasthan . . . . 69
Sikkim ..
Tamil Nadu 88
Tripura . . . . . 2
Uttar Pradesh 131
West Bengal . 120
Himachal Pradesh . 5
U.T. of Delhi . . . . 154
U.T. of Chandigarh . . . 20

Total m
[English]

Beautification of North Delhi

4328. DR. LAL BAHADUR RAWAL :
will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the total amount sanctioned for the
beautification of North Delhi during the
years -1991-92, 1992-93 and 1993-94;

(b) whether the sanctioned amount bhad
not actually been spent; and

(c) if so, the time by which the construction
works are likly to be undertaken ?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) The Delhi
Development Authority have reported that
amounts of Rs. 166.30 lacs; Rs. 463.27 lacs
and Rs. 389.35 lacs were sanctioned for the
years 1991-92, 1992-93 and 1993-94 respec-
tively. The Municipal Corporation of Delhi
have reported that no amount was sanctioned
specifically for beautification during the said
three financial years.

(b) Substantial portion of the sanctioned
amount had actually been spent for the
purpose it was sanctioned.

(c) D.D.A. have reported that there are
plans to get all the parks developed during
1993-94 and 'spill over works will be included
in the plan for 1994-95.

[Translation)
Study on Liberalisation

4329. SHRIMATI PRATIBHA DEVI-
SINGH PATIL: Wil the PRIME
MINISTER be pleased to state :

(a) whether the Government have con-
ducted any comparative study on the tempo
of liberalisation taken place during the last
two years ;

(b) if so, the details thereof ;

(c) whether after adopting the liberalisation
policy some of the countries have given licence
for setting up of such industries which were
not existing in their country ;
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(d) whether almost all the licences in our
country have been given in respect of such
industries which were already existing in
the country ;

(e) if so, the details of the licences given
during the last three years; and

(f) the details of such industries which
were not existing in our country in respect of
which the licences have been given ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRIMATI KRISHNA SAHI): (a) and
(b) A comparative study of the foreign direct
investment environment of select Asian
Countries was conducted in 1992.

(©) to (f) Industrial licences are granted in
respect of those industries which are included
in the First Schedule to the Industries (Deve-
lopment & Regulation) Act, 1951 and are
not exempted from the licensing provisions
of the Act. Over the years, keeping in view
the changing industrial scene in the country,
the licensing policy and procedures have
been liberalised from time to time. In the
Statement on Industrial Policy, 1991 indus-
trial licensing has been abolished for all
industries except those specified in the Annex
II irrespective of levels of investment, repre-
senting a major shift in the procedures away
from the concept of capacity licensing.

A Statement® showing schedule industry
wise break-up of number of Letters of Intent
and Industrial licences issued during the
years 1990, 1991, 1992 and 1993 (upto July)
is enclosed.

STATEMENT

Statement showing scheduled Industry-wise break-up of Number of Letters of Indent (LOIs) and
Industrial Licences (ILs) issued during the year 1990, 1991, 1992 & 1993 (upto July)

Scheduled Industry 1990 1991 1992 1993
(upto July)
LOI IL LOI IL LOlI IL LoI IL
1. Metallurgical Inds. . . . 112 45 81 2 15 2 5
2. Fuels . . . . . 1 .e 9 13 .. 28
3. Boilers & Steam Generating Plants .. 2 1
4. Prime Movers (other than

Electrical Equipments) . .
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1 2 3 4 5 6 ' 7 8 9
Electrical Equipments . 136 75 8 471 17 6 11 2
Telecommunications 15 19 100 10 4 2 3 ..
Transportation 9 9 12 6 13 5 2
Industrial Machinery 16 14 10 5 7 5 ..
Machine Tools 5 3 6 3 2 1 .. 3
Agricultural Machinery 1 1 1
Earth Moving Machinery 2 .. .. .. ..
Misc. Mech. & Engg. Inds. 13 8 8 8 2
Commercial Office and Household
equipments . S 1 4 2 3
Medical and Surgical appliances 1
Industrial Instrument 4 5 .. 1
Scientific Instrument 2 1 1
Mathematical Surveying &
Drawing Instruments .. ..
Fertilizers . . .. 3 .. 3 .. .. ..
Chemicals (other than fertilizers) 155 59 136 45 65 15 29 4
Photographic Raw film & papers 2 .. .. .-
Dye-stuffs . .. 3 . 1 .. 2L
Drugs & pharmaceuticals 36 16 81 31 221 49 132 22
Textiles including those dyed/
printed or otherwise processed 82 29 88 7 4 3 36 3
Paper & Pulp (incl. paper products) 8 3 6 1 8 2 2 2
Sugar 72 18 14 12 22 23 3 22
Fermentation Inds. 17 2 4 125 1 21 2
Food Processing Industry 32 4 19 4 2 1
Veg. Oils & Vanaspati . 13,11 56 1 1
Soaps, Cosmetics & toilet
preparation . 2 1 1 1
Rubber Goods 5 11 1 1
Leather, Leather Goods pickers 49 2 S5 15 4 13 14 8
Glue & Geltin - .. ..
Glass 3 2 2
Ceramics 6 1 3 2
Cement & Gypsum products . 10 5 9 6 1
Timber products . 3 2 5 3 1
Defence Industry . 1
Misc. Industry 9 8 38 4 2
Total §25 1387 795 251 620 140 311

T—1 T SUND/O !

I 3
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[English)]
Child Marriage Restraint Act, 1929

4330. SHRI P. P. KALIAPERUMAL:
Will the PRIME MINISTER be pleased to
state : .

(a) the number of child marriages per-
formed on the occasion of AKHA TEEJ of
the current year in the State of Rajasthan;

(b) the steps taken to prevent such child
marriages; and

(c) the action taken against those who
performed child marriages in utter violation
of the provisions of the Child Mrriages
Restraint Act 1929 ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI H. R. BHAR- *

DWAJ) : (a) The Government of Rajasthan
has informed that the exact figures of ‘child
marriages solemnised this year on the occasion
of akhateej in Rajasthan are not available.

(b) to (c) The practice of child marriage
has been deeply embedded amongst certain
sections of the society and any legislation,
however, stringent its provisions may be
would not be able to achieve the object of
stopping this practice. It is only through
social and economic uplift of these sections
that the practice could be eradicated. The
Child Marriage Restraint Act, 1929 was
amended in 1978 with a view to provide that
offences under the Act shall be cognizable
for the purpose of investigation and for all
matters other than matters referred to in
section 42 of the Cr. P.C. (arrest on refusal

to give name and residence) and the arrest -

of a person without a warrant or without an
order of the magistrate. Thus the provisions
of the Act are sufficiently deterrent. The
Government of Rajasthan have issued instruc-
tions to all District Collectors to organise
anti-child marriage fortnight. They have also
organise village level meetings, seminars
film shows etc. The Government of Rajasthan,
besides giving wide publicity about the evil
consequences, have also issued instructions
to the District Collectors and Superintendents

of Police to take strict action against-those -

who violate the Act.
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The Government of India have also taken
steps to make general awareness on this socia
evil through electronic and print media
compaigns.

Cases under Drug Price Equalisation
Account -

4331. SHRI SANDIPAN BHAGWAN
THORAT : Will the PRIME MINISTER
be pleased to state : :

(a) the number of cases of DPEA realisa-
tion pending with the Government along
with the assessed amount, company-wise ; ..

(b) the number of cases resolved so far
company-wise ;

(c) the problems faced by the Government
in this regard ;

(d) the time by which these cases are likely
to be resolved ;

(e) whether the Government propose to
appoint an arbitrator to decide and settle the
long pending claims; and

(f) if so, the details thereof ?

THE -MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI EDUARDO FALEIRO) :
(a) and (b) The liability of 67 cases amount-
ing to Rs. 254.38 crores has been worked
out and has been communicated; the details
of which are given in Statement I. Out of
this, Rs. 18.27 crores has already been re-
covered. 11 cases have already been finally
resolved so far. ‘

(c) and (d) Most of the companies have not
so far discharged their full liabilities. Some of
them have challenged their liabilities in various
courts and in most of the remaining cases,
they have challenged the computation of
their liability and have asked for personal
hearing which have been granted/are granted.

(e) No, Sir.

(f) Does not arise.
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STATEMENT I

Details of liabilities of Drug Companies on account of overcharging|details of recoveries under
para 1 (2) of DPCO 1979 and details of revision of liabilitiy carried out as on 25-8-1993

(Rs. in lakhs)
Sr. Name of the Company Period involved Tentative assessment Amount
No. (Drug involved) received
1 2 3 4 5
(@) SUPREME COURT CASE COMPANIES
1. M/s. Cyanamid (I) Ltd. Upto Oct. 83 490.47 100.00
(Dimethylchlor Tetracycline & 1984-87 830.05
formulations) —_—
Total 1320.52
2. Mj/s. Hoechst (I) Ltd., Upto Dec. 83 2491.05 312.10
(Baralgon Ketone PMT, 1984-87 5289.75
Frusemide, Pheniramine Maleate, —_—
Glybencalmide & formulations) Total 7780.80
3. M/s. John Wyeth & Upto Dec. 83 206.97 45.00
4. Geoffry Manners 1984-87. 299.95
(Benzathene Penicilline &/ —_—
formulations) Total 506.92
5. M/s. Merind Upto Dec. 83 781.58 Nil
(Dexamethasone & formulations) 1984-87 1610.14
) Total 2391.72
6. M/s. Pfizer Upto Dec. 83 87.61 43.80
(Oxytetracycline & formulations) 1984-87 n.a.
: Total 87.61
7. M/s. Franco India & Upto Dec. 83 14.42 1.43
1984-87 n.a. )
Total 14.42
8. My/s. Griffon
(Phenoxymethyl Pen. Tab.)
9. M/s. Tamil Nadu Dadha Upto Dec. 83 37.97 Nil
(Calcium Lactate) 19M7 n.a.
Total 37.97
10. M/s. Anil Starch Upto Dec. 83 11.61 Nil
(Dextrose Anhydrous) 1984-87 1.16 -
Total 12.77
11. M/s. S.G. Pharmaceuticals Upto Dec. 83 205.36 Nil
(Oxyphenbutazone) 1984-87 na.
Total 205.36
12. Mjs. Ethnor . Upto Dec. 83 10.19 10.19
(Tetramisol, Decaris Tablets) 1984-87 n.a.
Total 10.19

Sub Total (a) 12368.28  512.52
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1 2 3 4 5
(b) OTHER COMPANIES
1. M/s. Glaxo India Ltd., 1981 to Aug. 87 7178.00 819.00
(Betamethasone & its Salts)
2. M/s. Sarabhai Chemicals Misc. 20.00 20.0p
3. M/s. Sandoz (India) Ltd. 1-4-86 to Sept. 1987 74.68 *37.34
(Multivitamins) :
4, M/s. Pfizer (India) Ltd., April *86 to Dec. 88 98.00 49.00
(Multivitamins)
5. M/s. Parke Davis Aug. 83 to Aug. 87 1466.15
-(Multivitamins)
6. M/s. Abbot Labs. March 86 to Aug. 87 182 38 91.19
(Multivitamins)
7. M/s. Burroughs Wellcome 1979-80 to Feb. ‘84 191.15
(Sulphamethoxazole)
8. Mjs. Lyka Labs. 1979 to Aug. ‘87 678.73
(Fluocinolone Acetonide)
9. M/s. Warner Hindustan 1982-1986 106.36 55.49
- - (now Parke Davis) : =
(Isokin & Pyridium)
10. M/s. Boeringer Knoll 13-12-84 to 97.74 .e
(Euglucon) 31-01-1988 ‘
11. M/s. Carews (Combiflam) Nov. ‘86 to Dec, 88 710.24
12. Mj/s. IDPL (Imported bulk drugs) 1985-86 to 336.45
» 1987-88
13. M/s. Krupa Traders (Rifampicin) 1989-90 20.43
14. M/s. IDPL (Sulphadimidine) Aug. 87 to Nov. 87 37.30
15. M/s. A.P. Chemicals Feb. 88 to Nov. 89 25.43
(Paracstamol)
16. M/s. Malladi Drugs April, *88 to 116.30
(Ephedrine) , March 90
17. M/s. Lupin Labs. (Rifampicin), 1988 to 1991 3.712
18. M/s. Lup in Labs. (Ethambutol) | 1989, to 1990 17.31
19. M/s. Pfizer (I) Ltd., April, 86 to 81.83
(Protinex) July_ '89
20. M/s. Bayer India Ltd., 1979-80 to 1988 107.37
(Chloroquine Phos)
Sub Total (b) 14549.68 1072.02
Total (a+b) '23917.90 1584.54

n.a. : Not assessed.

. Depoutod-witht!wnombwﬂighw-
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(C) RECOVERY UNDER PARA7 (2

S. Name of the Company Period Involved Tentative  Amount
No. assessment deposited
1 2 3 4 s
RIFAMPICIN
1. Biochem Pharmaceuticals . 3/79 to 3/84 34.28 .
2. Lyka Labs ... 4719to 3/84 57.57 5.70
3. AstraIDL . . . . 82-83t05/84 24.11 2.41
4 MicroLabs. . . . . 79-80to 82-83 2.24 =
5. Themis Chemicals . . . B82-83to 83-84 36.31 .
6. Alembic Chemicals Labs. 81-82 to 83-84 ) 38.73 3.80
7. Bombay Drug House . . 80-81 to 83-84 . . 1.73
8. Pharmed P.Ltd. . . . 79-80 to 83-84 66.01
9. Dolphin Labs. . . . 1979 to 1983 18.11
10. Albert DavidLtd. . . . 11/81to 9/83 3.91 3.91
11. Pharma & Chem. Ind. . . 80-81 to 82/83 87.99 ..
12. Cadila Labs P. Ltd. .. 79-80to 83-84 76.52 7.50
“13, Sarabhai Chemicals .. . . 82-83 to 83-84 4.14 2.00
‘4. Lupinlabs- . . . . 8/30to3/84 215.89  21.60
15. RanbaxyLabs . . . 4/19to 6/84 o 0 36.23  _3.63
16. Wallace Pharmaceuticals . . 4/82t02/84 2.8 0.29
17. Ethico Drug & Chem. Co. . 5/82 to 3/84 140.98.
18, IDPL; . . . . . 12/80t01/86 2,13
19. HAL . . . . . 81-82t083-84 - 36.66 ..
SubTotal . . 886.36  50.84
- DIPYRADIMOL .
1. German Remedies . . . 4/79to 7/84 59.95  $9.95
GENTAMYCIN o
1. Fulford®Ld. . . . 79-80to2/34 194.62  50.00
2. Biochem Pharmaceutical Ltd. . 79-80 to 3/84 33.88. ..
3. LykaLabsLtd. . . . 7/19to3/84 17.47 1.75
4. NicolasLabs . . . . 79-80to03/84 53.03  10.00
Sub-total .  299.00  61.75
SALBUTAMOL
1. Khandelwal Labs. . . . 79-80 to 81-82 . 0.15 .
. 2. Biddle Sawyer P. Ltd. l" .. 41910383 142.74

Sub-total . . 142.89 0.00
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1 2 3 4 5
CLOFAZAMINE
1. S.G. Pharmaceuticals 4/79 to 3/84 5.01
AMPICILLIN & AMOXYCILLIN
1. Biochem Pharma Ltd. 79-80 to 83-84 11.80
OXYPHENBUTAZONE
1. Tablets Inglia Ltd. 79-80 to 83-84 9.49
METRONIDAZOLE
1. Boots India Ltd. 79-80 to 8/87 62.17 62.17
2. SSPL . . . . 79-80 to 83-84 7.82
3. KSGPL . . . 79-80 to 83-84 5.50
4. Khandelwal Labs 79-80 to 3/84 1.34 .
5. IDPL . . 79-80 to 3/84 20.33
Sub-total 97.16 . 62.17
TRIETHOPRIM
1. German Remedies 2/82 to 5/86 8.25 8.25
Total (¢) 1519.91 242.96
Grand Total (a+b+c) 25437.81 1827.50
[Translation) (e) if so, the details thereof ?
Grain Markets in Madhya Pradesh

4332. SHRI BHEEM SINGH PATEL :
Will the PRIME MINISTER be pleased to
state © : .

(@) The number of grain markets in
Madhya Pradesh alongwith the locations
thereof ;

(b) whether the Government propose to
open some more grain markets in the State
during 1993-94 ;

(o) if so, the details thereof ;

(d) whether the Government have formu-
lated any programme to provide better faci-
lities in these markets; and

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVE-
LOPMENT) (SHRI UTTAMBHAI H.
PATEL) : (a) There are 568 grain markets
in Madhya Pradesh, the locations thereof
are given in the enclosed Statement.

(b) to (e) The Scheme for development
of Agricultural produce markets, which was
being implemented by this Ministry, has since
been transferred to State Governments as per
decision of The National Development Coun-
cil.

STATEMENT

Dism'ctv Locations of Grain Markets
1. ‘Balaghat 1. Balaghat 2. Changotola 3. Damoh 4. Kanki

5. Katangi 6. Kirnapur 7. Khairlangi 8. Lalburra

9. Lamta 10. Lanji

11. Mandai 12. Mohagaon

'13. Paraswada 14. Rajegaon 15. Tirodi 16. Waraseon




101

Written Answers

BHADRA 3, 1915 (SAK4)

Written -Answers 102

District

Locations of grain markeét

2.

10.
1.

12

13.

Bastar

Betul
Bhopal
Bhind

Bilaspur .

Chattapur

Chindwara

. Damoh

Datia

Dhar

Durg

1. Amoda 2. Amravati 3. Badadongar 4. Bastar
5. Bhanupratappur 6. Bhanbeda 7. Charama 8. Chi-
nari 9. Dahikonga 10. Deorihat 11. Donda 12. Dha-
nora 13. Dudhawa 14. Durgakondal 15. Hirapur
16. Jaggalpur 17. Jaitgiri 18. Kankar 19. Karanpa-
wand 20. Keshkal 21. Kondagaon 22. Korar 23.Ku-
khaner 24, Lakbanpuri 25. Lohattar 25. Lohandi-
guda 27. Maradapal 28. Makdi 29. Muli 30. Nara-
yanpur 31. Pharasgaon 32. Sambalpur 33. Sarona
34, Shampur 35. Tokpal 36. Vishrampuri.

1. Multai
1. Beresia 2. Bhopal

1. Alampur 2. Aswar 3. Auyrayan 4. Bhind 5. Duboh
6. Ethar 7. Gohad 8. Gormi 9. Machhand 1Q. Meh-
gaon 11. Mihona 12. Mow 13. Partappur 14. Phoo-
kala 15. Rabar 16. Raun 17. Unai

1. Akaltara 2. Baluda 3. Baradwar 4. Bartori 5. Bel-
tara 6. Bhaisma 7. Birra 8. Bilha 9. Bilaspur
10. Chamba 11. Chandarpur 12. Chikripali
13. Hasud 14. Jairamnagar 15.Kartala 16. Kotmi
17. Kota 18. Kundu 19. Lormi 20. Marwahi 21. Mun-
gli 22. Naila 23. Patheria 24. Panderia 25. Pendra
Road 26. Rahod 27. Ratanpur 28. Sakri 29. Sakti
30. Sargaon 31. Seri Narayan 32. Takhatpur.

1. Alipura 2. Badmalhara 3. Barigarh 4. Basari
5. Chandla 6. Chandarnagar 7. Chattarpur 8. Ghaura
9. Garimalhera 10. Harpalpur 11. Isangar 12. Lain-
di 13. Nowgaon 14. Rajnagar 15. Sarwai.

1. Amarwada 2. Ambada 3. Bichuva 4. Borgaon
5. Chand 6. Chicholi 7. Chindwara 8. Jamai
9. Jhilmili  10. Parasiya 11. Sivani 12. Tamaiya
13. Tigaon 14. Umranala.

1. Bansatarkheda 2. Banwar 3. Jabera 4. Kisanganj
5. Nohata 6. Patheria 7. Taradehi 8. Tendukheda
9. Tejarh.

1. Badunikhurd 2. Datia 3. Indergarh 4. Sewadha.

1. Bagli 2. Bhorasa 3. Dewas 4. Hatpipalia 5. Kannod
6. Khategaon 7. Loharda 8. Satwas9. Sonekatch
10. Tonkkhurd 11. Udainagar 12. Vijayaganj.

1. Bagdi 2. Dhamnod 3. Dharampuri- 4. Kesur
5. Kukshi 6. Manawar.

1. Arjunda 2. Balod 3. Bemetara 4. Bodhum
5. Bhilai 6. Daundilahara 7. Daundi 8. Dhamda
9. Duduji 10. Durg 11. Girurk 12. Gundardehi
13. Jamgaon 14. Jharanlahi 15. Karhibhadar 16. Kesra
17. Kumud Katta 18. Mohandipat 19. Nanakathi
20. Nandini Khundarni 21. Nuragaon 22.. Patan
23. Ranitari 24. Sikosa 25. Tarra 26. Thatkhamria
27. Utai. - )
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District . Locations of grain market

14, Guna . . . . . 1. Aron 2. Ashoknagar 3. Bahadarpur 4. Fatehgarh
5. Guna 6. Isagarh 7. Jammer 8. Jhila 9. Kaloni
10. Khumbhraj 11. Mangawali 12. Mayana
13. Naisarai 14. Maksudangarh 15. Mirgwas 16. Pan-
wadihaat 17. Panchi 18. Parsol 19. Piprai 20. Radho-
garh 21. Ruthiyai 22. Sanai 23. Shadhora.

15. Gwalior . . . . . 1. Antri 2. Gwalior 3. Laskar 4. Morar 5. Mohana
R 6. Pichhore 7. Sallun.

16. Hosangabad . . . . 1. Babai. )

17. Indore . . . . . 1. Depalpur 2. Gautampura 3. Indore 4. Manpur

5. Mhow 6. Sanwar 7. Sanyogitaganj.

18. Jabalpur . . . . 1. Barela 2. Jabalpur 3. Katni 4. Katangi 5. Majooli
6. Naroi 7. Panagarh 8. Patan 9. Rithi 10. Sihora
11. Shahpura 12. Umrigpan 13. Vijayraghogarh.

19. Jhabua . . . . . 1. Alirajpur 2. Kakanwani 3. Khawasa 4. Meghnagar

5. Petlawad 6. Walpur 7. hadpur.
20. Khandwa . . . . 1.Burhanpur 2. Nepanagar 3. Tukaithar.
21. Khargaon . . . . 1. Badwani 2. Balakwara 3. Bamnala 4. Bedia

5. Bistan 6. Dhunkat 7. Kesarawad 8. Katkut 9. Keli
10. Multhan 1. Mimrani 12. Pipalgaon 13. Sanawad.

22, Mandla . . . . . 1.Bambani 2.Bichhia 3.Bichia 4. Dindori 5. Gorak-

pur 6. Mandla 7. Shahpura.
23. Mandlaur . . . . 1. Ajepur 2. Bhanpura 3.Bordiakala 4. Bolia 5. Budh

6. Chandwasa 7. Daloda 8. Garoth 9. Jawi
10. Jawad 11. Jharda 12. Jiron 13. Hatunia 14. Kayam-
pur 15. Khadawada 16. Khanghatti 17. Mandsaur
18. Mansa 19. Malhargarh 20. Nahargarh 21. Narayan-
garh 22. Mimuch_23. Palsoda 24. Pipalya 25. Runija
26. Sanjit 27. Shamgarh 28. Sitamaw 29. Suwasra.

24. Morena . . . . 1. Ambah 2. Baghchini 3. Datarda 4. Dhodar 5.Jora
' 6. Kalaras 7. Karbal 8. Mauchul 9. Morena
10. Porsa 11. Premsar 12. Sabalgarh 13. Sihonia
14. Sujarma 15. Shivpur Kalan 16. Shivpur Batoda
17. Vijaypur 18. Virpur.

25. Narsinghpur . . . . 1. Chicholi 2. Dangidana 3. Dobbi 4. Kandia

5. Narsinghpur 6. lfipariakala 7. Saikheda 8. Salich-
o avka 9. Shora.
26, Pampa . . . . . 1. Ajaygarh 2. Amanganj 3. Bisani 4. Brijpur

5. Devendranagar 6. Gunnor 7. Mohandra 8. Panna
9. Sahanagar 10. Saleha.

27. Raigarh . . . . . 1. Baramkela 2. Gharghoda 3. Jashpurnagar
. 4. Kharsia 5. Pathalgaon 6. Pussor 7. Raigarh
8. Sarangarh 9. Bariya.
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District

Location ofgrain market

28.

30.

31

32.

33.

34,

35.

36.

38,

39,

Raipur

. Raisen . .

Rajnandgaon .

Rajgath .

Ratlam

Rewa

Sagar

Sarguja .

; Satna

Schore

Seoni

Shahdol .

. Shajapur .

1. Arang 2. Abhanpur 3. Amdi 4. Bagbabra 5. Bsloda
Bajar 6. Bzloda 7. Basna 8. Belarbhara 9. Belargaon
10. Belora 11. Borai  12. Bhainsa  13. Bhakgara
14, Bhanwarpur  15. Bhatarpara  1€. Bhatagaon
17. Chhati 18. Dhamtari 9. Gattasilli 20. Jhalap
21. Kherora Kesala 22. Kurud 23. Magarload 24. Ma-
hasamund 25. Navapara Razjim 26. Newora 27. Nagri
28. Pithora 29. Raipur 30. Risgacn 31. Saraipalli
32. Shankara 33. Sirri 34. Singhpur  35. Simga
36. Silyari 37. Tendukona.

1.Badi 2. Bareli 3. Begumganj 4. Deori 5. Dehgaon
6. Gairatganj 7. Mandi Deep 8. Noornagar 9. Obe-
dultaganj 10. Raisen 11. Salamatpur  12. Silvani
13. Sultanpur 14. Udaipura.

1. Bandhabazar 2. Chauki 3. Churia 4. Dongargaon
5. Dosgargarh 6. Kawardha 7. Rajnandgeca.

1. Biaora 2. Chaphineda 3. Jairapur 4. Kurawar
5. Khujper 6. Machalpur 7. Narsinghgarh 8. Suthelia

1. Alot 2. Barkherkalan 3. Badawada 4. Birmaval
5. Dhodher 6. Jawara 7. Mandvi 8. Namli 9. Piploda
10. Ratlam 11. Sailana 12. Sukheda 13. Tal.

1. Baikunthpur 2. Chakghat 3. Chandpur 4. Govind-
garh 5. Hanumana 6. Karyalian 7. Mangava 8. Rewa
9. Thothar.

1. Anasaud 2. Bamora 3. Banda 4. Bandri S. Bina
6. Bhangarh 7. Dewri 8. Deari 9. Khimlabha
10. Khurai 11. Mslthon 12. Rahatgarh 13. Raheli
14. Shahpur 15. Shah Nagar.

1. Ambikapur 2. Baikunthpur 3. Wmnrh
4. Ramanujgarh 5. Sitapur.

1. Amarpatan 2. Nagod 3. Ramnagar 4. Satna.

1. Ahmadper 2. Amlaba 3. Athia 4. Icchasar 5. Jawa
6. Maina 7. Schore 8, Shampur 9. Siddigamigans.

1. Barghat 2. Dhagema 3. Dharsmkaia 4. Dhmma
5. Gangerua 6. Ghassore 7. Kahani 8. Lakhasadon
9. Seoni 10. Shikare.

1Anuppurzmanudm4mmsca-
diya 6. Jaithari 7. Kotma 8. Shahdol 9. Umniya
10. Vainkat Nagar.

1. Agar 2. Akodia 3. Ansiaknje 4. Badod 5. Besoha
6. Kalapipal 7. Naikjera 8. Momanbadodia 9. Pan-
wari 10. Sujalpur 1. Shajapur.

8—1 LSS/ND/9%4
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Location of grain markets

1. Badarwas 2. Bawarkalan 3. Bhonti 4. Dinara
6. Karai 7. Khaniadana 8. Kolaras

© 9. Khatora 10. Lukwasa 11. Magroui 12. Narwar

13. Pichore 14. Rannod 15. Udgaonwa.

1. Baldeogarh 2. Baragaon 3. Chandera 4. Dighora
5.Jatara 6. Jawar 7.Kharghpur 8. Lidhera 9. Mohan-
garh 10. Niwari 11. Palera 12. Prithvipur 13. Tikam-

1. Barnagar 2. Bichroad 3. Bhatpachlana 4. Chopa-
kheda 5. Gogapur (Mahidpur Road) 6. Ghosala
7. Jagoti 8. Kachrod 9. Kharsodkala 10. Kharsiya
11. Makdon 12. Mahidpur 13. Nagda 14. Narwar
15. Panbhar - 16. Pat 17. Rupakhedi 18. Runija
19. Tarana 20. Tajpur 21. Ujjain 22. Unhel.

1. Atarikhejra 2. Ahmadpur 3. Anandpur 4. Barbai
5. Bagrod 6. Bareth 7. Bamorisala 8. Futer 9. Gang
Basoda 10. Gulabganj 11. Kagpur 12. Khamkheda

13. Kulhar 14. Kurwai 15. Lateri 16. Pipal Kheda

17. Rojru 18. Shamsabad 19. Sirong 20. Vidisha.

District

41. Shivpuri .
5. Karera

42. Tikamgarh
- garh.
43. Ujjain
44. Vidisha .
[English]

De-licensing Policy

"4333. PROF. - ASHOK' ANANDRAO
DESHMUKH : Will the PRIME MINISTER
be pleased to state :

(a) 'the achievements of de-hoensmg pohcy
in the country during the ‘last six- months;
and

- (b) the sectors in which -these foreign in-
vestment proposals have been approved ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI):
(a) In the first six months of the current year,
Rs. 3950 crores of foreign investment has
been approved as compared to Rs. 3890
crores approved in the whole of 1992. On the
domestic front, during the same period 1949
memoranda have been filed by the entre-
preneurs for setting up of industries in the
counfry in the current year. Besides, 270
-Letters .of Intent. have also been "issued in
respect of industries which are under com-
pulsory licensing. -

“(b) The main sectors in which foreign

. investment proposals have been approved

are Hydro carbons, power, Food Processing
Industries, Metallurgical Industries, Chemi-
cals (Other than fertilizers), Service Sector
etc.

" Production of Cement

" 4334. SHRI TEJ NARAYAN SINGH :
Will the PRIME MINISTER be pleased to
state :

(a) the production of cement and its
installed capacity during each of the last three
years both in public and private sectors ;

~ (b) the cost per bag of cement during
the above period as per estimate of the Bureau
of Industrial Costs and Prices, year-wise ;

" (c) the average price per bag of cement
during this period, year-wise ;

(d) whether there is any recession in cement
industry ; and

(e if so, the reasons therefor and the
steps taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRIMATI KRISHNA SAHI): (a)

BHADRA 3,
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Production and installed capacity of large
cement plants yearwise during the last three
years, both in the Public and Private Sector,
are as under :\— '

‘ (Figures i million tonnes)

Year _Installed  Capacity ~ Production
Private  Public Private . Public -
Sector Sector Sector Sector
1990991 . . .. . 49.44 9.58 40.81 4.95
1991-92 . P . . 51.76 9.58 45.42 5.19
1992-93 . L. 55.34 9.50 45.46 5.26

(b) The Bureau of Industrial Costs and
Prices has not conducted any study on the
cost of production of cement during the last
three years.

(c) Control on prices and distribution of
cement has been completely removed with
effect from 1st March, 1989. Prices of Cement
vary from market to market depending on
factors, such as distance of the market from
production centres, difference in local taxes
and extent of competition -in the market.
There is also an element of price differential
due to brand image. Average price of cement
of a bag of 50 kg. at the consumption centres
indicated below during the month of April
1991, April, 1992 and April, 1993. has been
as under :—

(R: per 50 kg. bag)

Consumption April,  April,  April,
Centres 1991 1992 1993
Delhi 86 103 112-117
Calcutta 96 110 116-121
Bombay 89 98 117-123
Madras 84 95 110-115

(d) and (e) There were some indicative
signals of recessionary trend in the cement
industry during 199293 like decline in de-
mand, especally from Government Sector,
stagnant price inspite of increase in input
costs etc., However , the trend of produc-
tion during the first four months of 1993-94
shows that demand is picking up. The cement
industry has been delicensed and control on
price and distribution has been removed.
The Government is providing all assistance

for modernisation and technological upgra-
dation of the industry to improve the com-
petitiveness,. Government is also constantly
reviewing performance of the cement industry
and providing all infrastructural support,
such as supply of coal, Railway wagons etc.
on priority basis.

InterﬁnRelieftoBhom_lG.sVictims

4335. SHRIMATI MALINI BHATTA-
CHARAYA. : Will the PRIME MINISTER
be pleased to state :

(a) the number of Bhopal Gas victims being
paid the amount of interim relicf till date ;

(b) the number of claims prowsed so
far; and

(c) the tims by which the final settlement
is likely to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILISERS (SHRI EDUARDO FALEIRO) :
(a) 5 lakh residents of 36 severely affected
municipal werds of Bhopal city have ‘been
paid interim relief for three years. The re-
maining resiC>nts of these wards are also
being paid iterim relief for a three year
period. The Supreme Court has ordered
that interim relief may be continued w.e.f.
1-6-93 in resprct of the earlier 5 lakh clalma.nts
except :

(i) Income Tax payees ;
(ii) Wealth tax payees ;
(iii) Sales ax payees ;
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Gv) Property tax payees ;
¢v) Government servants &
(vi) Public Sector employees.

The process of making payment to these
claimants has commenced.

(b) As on 31-7-93, 5513 cases have been
disponed off.

(c) Governmeat have sanctioned 56 Courts
of Deputy Coramissioners for adjudication
of the claims so that each ward could have
one court of Ieputy Commissioner. It is
expected that with the setting up of all the
Courts, the rprocess of payment of com-
pensation will get speeded up.

Shifting of Factories froms Residential Aress

4336. SHRI IMADAN LAL KHURANA :
Will the PRINE MINISTER be pieased
to state :

(a) the numb:r of factories working in
residontial arcas m Delhi ;

(b) whether fictories in residential areas
posing health and safety hazards to the
people ;

(c) if so, the sieps the Government propose
to take to remove all hazardous factorics
from the reside: tial areas; and

(@ the numb:r of accidents which have
taken place in taese factories and with what
results ?

. THE MINISTER OF STATE IN THE
MINISTRY O:° INDUSTRY (DEPART-
MENT OF SM.ALL SCALE INDUSTRIES
AND AGRO AVD RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM): (a) to (d)
According to Ielhi Administration, registra-
tion for small scale industries is optional and
voluntary. How::ver, if an entrepreneur intends
to avail assistarce from Govt. agencies, it is
necessary for hir1 to get his industry registered
with the Depar ment of Industries under SSI
category. No reparate record in respect of
units granted rcgistration in residential areas
is being maiat:ined. There are approxiftiate
50,000 units fuctioning i son<onforming/
residential areas.
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Speeific comphaints received, if any, are

MtoMmpolCorporauonofDem
for nemyaebon

Hmﬁous and noxious industrial units
are not being granted registration by the
Depastment. The existing units- of this type
are required to be shifted out of Defhi.

A major accident of explosion which took
place in village Peera Garhi on 30-5-1993
causing death to 8 persons has come to the
notice of Delhi Administration Deputy
Commissioner, Delhi is enquiring into the
incid

Strength of UPSC

4337. SHRI HARCHAND SINGH : Will
the PRIME MINISTER be pleased to state
the present strength of membess of Union
Public Servicc Commission including Chair-
man and number of members belonging to
Scheduled Cestes and Scheduled Trib:s out
of them sep: rately 7

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANC3S AND. PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS)
(SHRIMATI MARGARET ALVA) : 1Jnion
Public Servic: Commission has a total sane-
tioned streng:h of eleven Members (inciuding
the Chairman) ageinst which ten Mcmbers
(including the Chairman) are presently serving
in the Commission. The Chzirman b:longs
to a Scheduled Tribe while two other mec mbers
are from Scheduled Castes.

(Translation)
Pharmaceutical Companies

4338. $HRI KRISHAN DUTT SULTAN
PURL: Will the PRIME MINISTER be
pleased to stute :

(a) the number of pharmaceutical com-
panies under the control of the Goverament
engaged in manufacturing life saving medi-
cines; and

¢b) the number of the companies lm
closed during the last one year ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FALE-
IRO) : (a) There are five public sector under-
takings manufacturing drugs and pharma-
ceuticals, including some life saving medi-
cines, under the aaministrative control of
the Ministry of Chemicals & Fertilizers-.
There are six Joint Sector companies, pro-
moted by IDPL and HAL, in collabaration
with th: respective State  Governments,
engaged in the manufacture of pharmaceu-
tical formulations. Ttie details of public
sector companies, under the administrative
control of other Departments/Ministries of
Government of India, menufacturing life
saving medicines are being collected and they
would be laid on the Table of the House.

(b) All the five public sector undertakimgs
under the administrative contrel of this
Ministry are in operation. Five out of the
six joint sector companies are also in ope-
ration. One Joint sector compzany is in the
project stage.

Treatment of Bhopal Gas Victims

4339. SHRI SURAJBHANU SOLANKI :
Will the PRIME MINISTER be pleased to
stete :

(a) wisther any survey on the Bhopal
Gas vicims wis conducte¢ by e Central
Madiea! Team during the l:st two yaars;

(b) if so, th: diseases the! most of thc gas
victims suffer :nd whether some of these
discases e incurible ;

(©) the natui: of assist nce being given
by the Unio:. Governmen for the proper
trectman’ of tiv.se victims; nd

(d) tte numbser of victims died for want
of prorer medical treatment ?

THE MINISTER OF STATE IN THE-
MINISTRY OF CHEMICALS AND FER-
TILIZERS :{SHRI EDUARDO FALEIRO) :
(a) to (J) Thee is no irformation about
any survey havir.g been conducted by = Central
Medical Team during the last two years.
The victims of the Bhopal Gas Tragedy are
theing provided with medical assistarce under
he Actior: Plan for Relief and Rehabilitation.

BHADRA 3, 1915 (SAKA)
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DN.A. Profile Technique

4340. SHRI CHETAN P.S. CHAUHAN :
SHRI N. K. BALIYAN

Will the PRIME MINISTER be pleased
to state :

(2) whether- the Government propose to
sot up any Centre for usc of D.N.A. Profile
Technique for identificaticn of real parentage
of a person ?

(b) if so, the site where the Centre is pro-
posed to be set up;

(c) the time by which the resulis-of D.N.A.

Profile may be obtained after getting the
sample ;

(d) the duration for which such blood
samples for D.N.A. Profile may be preserved
at a suitable temperature; and

(¢) the arrangements m2de to prevent the
possible misuse of this techniqu:: ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY (DEPARTMENT OF ELEC-
TRONICS AND DEPARTMEIT OF OC-
EAN DEVELOPMENT) AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI RANGA-
RAJANKUMARAMANGAL/M) : (a) Yes,
Sir;

(b) The Certre is pro-osed 0 be set up
in Hydrrabad. )

(c) After obtaining a s mple icarly three-
weeks are required for ob ining I 'NA Finger-
prirting resulis lxsed «n “he  technique
develop:d at Centrc for Cellul r and Mole.
cular Biology, Hyd rabad.

(d) Blood or any other iissuc c:n be fro-
zen at —70°C for indcfivite period.

(e) The technique will be used by the trained
scientific and techwical prsonn:/ to ensure
reproducibility, security :nd confidentiality
of results.

[English]

Exit Policy

4341. SHRI CHITTA BASU: Will the
PRIME MINISTRE be pl:ased to state :
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() whether the Government have sinca
fi tised the °‘Exit Policy’ ss required by
structural reforms packasge which is currently
being executed; and -

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MLNT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY IN-
DUSTRY) (SHRIMATI KRISHNA SAHI):

(.) No, Sir.
(b) Does not arise.

Scheme for NRI’s
4342. SHRI V.S. VIJAYARAGHAVAN:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Reserve Bank of India has
issued notifications to allow NRI’s full equity
participation in real estate ventures; and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES) (SHRI P. K
THUNGON) : (a) and (b) The Reserve Bank,
of Incia has decided to allow, on application
existing or new companies (private or public
lim'ted) engaged or proposing to engage
in the foHowing activities to issue equity shares/
convertible debentures to non-residents of In
din nationality/origin upto 100%; of the new
iss.e with repatriation benefits :

(i) Development of serviced plots and
construction of built-up residential
premises ;

(i) Real cstate coverirg construction of
residential and commercial premises
including business centres and offices;

(iii) Development of townships ;

(iv) City ond region level urban infra-
structure facilities, including roads
and bridges;

(v) Meanufzcturing, of building materials ;
(vi) Financing of housing development. -

AUGUST 25, 1993
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. QOverseas Corporate Bodies perdominan
owned by NRIs are however, not eligible
invest on repatriation basis in the abc

Growth of Capital Goods Industry

.4344. SHRI TARIT BARAN TOPDAR
Will the PRIME MINISTER be pleased -
state :

(a) whether the import liberalisation polic
has seriously affected the industrial growt
in the country in general and the growth c
capital goods industty in particular ;

(b) if so, the rate of industrial growth i
general and of capital goods industry durin
1991-92 and 1992-93 ;

(c) the rezsons for negative growth of thi.
sector if any; and

(d) the remedial steps taken/proposed tc
be taken in this regurd ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY IN-
DUSTRY) (SHRIMATI KRISHNA SAHI) :

(a) No, Sir.

(b) According to Index of Industrial Pro-
duction compiled by Central Statistical Orga-
nisation, “the rates of growth in the overall
and of capital goods industries (comprising
machinery and transport equipment) recor-
ded rates of growth of 0.0% and —7.5%
in 1691-92 respectively whereas during 1992-
93 the growth observed was 1.5% and —1.8%
respectively.

(c) The performance of the industrial
sector, during the last two years was affected
by demand constrzints in general, and the
short run impacts of stablisation measures
adopted in the w:ke of severe bzlance of
payments crisis during 1991.

(d) The rolicy initiatives taken by the
Government since July, 1991 and the measures
taken in the Union Budgets for 1992-93 and
1993-94 are 2imed at accelerating the overall
industrial production including that of capital
goods. Th:se include rationalisation and:
simplification. of tariff structure, reduction
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of the import and excise duties, introduction
of a unified exchange rate system, increase in
the central plan allocation for infrastructure
stimulus to the aggregate demand by increased
plan outlays, increased availability of credit
by reduction of Statutory Liquidity Ratio
and reduction of minimum lending rates
on commercial advances.

Committee for loss making Public Sector
Undertakings

4345. SHRI RAMA KRISHNA
KONATHAILA :

DR. VISWANATHAM KANITHI:
Will the PRIME MINISTER be pleased to

state :

(a) whether the Government propose to set
up a Committee to study the working of thos
Public Sector Undertakings which are conti-
nuously incurring losses;

(b) if so, the details thereof;

(c) whether any study has been made on the
accumulated losses by these undertakings; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS
TRY) (SHRIMATI KRISHNA SAHI) :

(z) No, Sir.

(b) Does not arise.

(©) and (d) Based on the performance of
Central Public Sector Undertakings upto the
period ending 31-3-1992, 50 PSEs have been
identified as sick and referzble. to BIFR.
As on 30-4-1993, 44 Central PSUS have beea
registered with BIFR for formulation of
revival/rehabilitation packages. -

[ Translation)

Participation of Government Employees
in Politics

f1346. SHRI BHERU LAL MEENA:
:tVI" the PRIME MINISTER be pleased to
ate:

(a) whether the employees of Government
- GAVA: will the» PRIME MINISTER be

oﬂices/undertakmgs are free to take part in
politics; and
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(b) if so, the details of relevant instructions
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) and (b) Rule 5(1) of the CCS
(Conduct) Rules, 1964 provides that no
Government servant shall be a member of,
or be otherwise associated with, any political
party or any organisation which takes part in
politics nor shall he take part in, subscribe in
aid of, or assist in any other manner, any poli-
tical movement or activity. Participation in
politics by employees of Public Sector Under-
takings is however, regulated by the Standing
Orders/CDA. Rules/Service Rules framed by
the Management of the individual en‘er-
prises.

Power through Solar Energy

4347. SHRI RAM PUJAN PATEL : Will
the PRIME MINISTER be pleased to state:

(a) whether the Government propose to
generate the power from Solar energy in view
of the consumption of power; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-~
TURE (SHRI S. KRISHNA KUMAR) :
(2) and (b) Yes, Sir. An aggregate cap-city
of about 4 MW had been installed in the
country upto March, 1993 brsed on solar
photovoltaic technology for small. power
plants, community lights/TV, domestic and
strect lights, and water pumps. An aggre-
gate capacity of 25 MW based on solar photo-
voltaics and a 30 MW R&D-cum-demons-
tration project based on solar thermal tech-
nology are proposed for the Eighth Five
Year Plan.

Rural Electrification through non-conventional
Energy sources

4348, SHRI GIRDHARI LAL BHAR-
pleased to state:
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(a) the number of villages in the country
proposed to be el:ctrified with non-conven-

tional energy sourc:s during the Eighth Five
Year Plan;

(b) the number out of them proposed to be
electrified Curing 1993-94;

(c) whether the villages in Rajesthan are
also proposed to b: electrified with non-con-
ventional energy during the Eighth Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):
(a) and (b) About 10,000 viliages are to be
electrified <hirough Non-Conventional Energy
Sources during the Eighth Five Year Plan.
About 100 villages are to be electrified
through small village level solar photovol-
taic power plants during 1993-94.

() and (d) The villages in Rajasthan will
also be electrified with the non-conventional
energy sources smazll village level solar photo-
voltaic power plants have alrady been ins-
talled in 4 villages in Rajasthan as on 31-3-1993
and installation of such power Plants in five
more villages is in progress. Additional
villages will be taken for electrification dur-
ing the remaining years of the Eighth Five
Year Plan in coasdltation with the State
Nodel Agency.

Alocation for Mini Hydel Power Projects in
Madhya Pradesh

4349. SHRIMATI SUMITRA MAHA-
JAN: Will the PRIME MINISTER be pleased
to state:

(a) the amount provided by the Union
Government for sotting up of Mini Hydel
Power Projects in Madhya Pradesh during
1993-94; and

(b) the extent of amount sanctioned by the
Plamning Commission to Madhya Pradesh
during 1993-94 for the implementation of the
above project ?

THE MINISTER OF STATE IN THE
MINISTRY = OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OFt
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STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRI S. KRISHNA KUMAR):

(a) The Ministry of WNon-Conventional
Energy Sources hiave sanctioned capital sub-
sidy of Rs. 7.7¢9 crores to Madhy.. Pradesh
Electricity Board (MPEB) for implementation
of six small Hydel Power projects in the
State. An amount of Rs. 4.4855 crores has 8o
far been released. The balance amount of
Rs. 3.3135 crores will be relezsed depending
on the actual progress of the projects.

(b) The Planning Commission have 2p-
proved a plan outlay of Rs. 3.40 crores o
Madhya Pradesh during1993-94 for the imple-
mentation of the above projects.

[English]

Credits by ET & T Corporation Limited

4350. DR. LAXMINARAYAN PANDEYA
DR. RAMESH CHAND TOMAR:

Will the PRIME MINISTER be pleased to
state:

(a) whether officials of the sick Public
Sector Undertaking ET&T Corporation Limit-
ed posted in Calcutta Region, have given
huge credit to private parties and in one case
Rs. 1 crore credit to a single party;

(b) whether any action has been taken for
the recovery of these huge credits; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRO-
NICS AND DEPARTMENT OF OCEAN
DEVELOPMENT) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGA-
RAJAN KUMARAMANGALAM): (a)
Electronics Trade & Technology Development
Corporation Ltd. (ET&T) had effected sales
to various parties in Calcuttz region includ-
ing Mjs Sonodyne Television Co. Ltd.,
amounting to Rs. 99.69 lakhs (approx.)
and the credits were given over a period of
time in the course of normal business transac-
tions. ‘

(b) and (c): Yes, Sir, Appropriate legal
action has been taken/inltiated to recover
he outstanding amounts.
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Export of Flowers

4351. SHRI N. DENNIS: Will the
PRIME MINISTER be pleased to state :

(a) the details of States from where
the flowers are exported; and

(b) the foreign exchange earned there
from during 1992-93, country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AHMED):
(a) The States from where major exports
of flowers take place are Maharashtra,
West Bengal, Karnataka and Kerala.

(b) Foreign exchange earned from

export of floriculture products during
1992-93 is as below:—
Country Value
(Rs. Lakhs)

US.A. 345.15
F.R.G. 175.44
Netherland 155.20
UK. 143.82
Italy 123.58
Japan 50.42
U.AE. 42.68
Spain 39.49
Saudi Arabia 37.34
Others 206.88

Total T 132000
[Transiation]

Import of Coir

4352 SHRIMATI GIRIJA DEVI:
Will the PRIME MINISTER be pleased to
state:

(a) Whether the Government propose
to import coir;

(b) if so, the reasons therefor;

(¢) whether Quantum of coir avail.
able in the country is not sufficient
to meet the domestic demand;

(d) whether the import of coir is likely to
affect the domestic coir industry adversely; and
(o) if s0, the facts thereof?
9—1 LSS/ND/94
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF SMALL SCALE INDUSTRY
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRI M. ARUNACHALAM)
(a) to (¢) Government do not propose to im-
port coir. In the Export Promotion Commi=-
ttee meeting of Coir Board, some exporters
said that adequate quantity of Coir Yam
required for manufacturing exportable pro-
ducts is not available and requested that
they may be allowed import of coir yarn.
There is no proposal to import coir yarn. No
decision to permit import of coir fibre has
been taken so far.

[English]
Companies Bill, 1993
4353. SHRI GURUDAS KAMAT :
SHRI SANAT KUMAR MANDAL:

Will the PRIME MINISTER be please
to state:

(a) whether the foreign investors in the core
sector have appealed to the Department of
Company Affairs to amend Sections 45 and
25 of the Companies Bill, 1993 relating to
limited liability companies; -

(b) if so, the rationale behind the foreign
companies asking for unlimited liability;
and

(c) the reaction of the Government thereto.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R. BHARD-
WAJ) : (a) and (b) Some foreign investors
ntending to set-up and operate power plants
n India have requested to amend clauses
25& 45 of the Companies Bill, 1993 so that
the existing facility of incorporating unlimited
companies could continue without change.
The rationale behind this, is that US Tax
Law often recognises (and Taxes) Foreign
Sourced income in an adverse manner unless
a company can be classified as a partnership
firm for US tax purposes and this is possible
if the Company is incorporated with unlimited
liability.

(c) the request of foreign investors has been
noted and will beé given due consideration by
the Government alongwith other suggestions
received for amendment in the Companies
Bill, 1993, .
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[Translation]

Inspection of Kendriya Bhandar

4354. SHRI RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether thereis any provision to conduct
regular inspections of the branches of Kendriya
Bhandar;

(b) if so, the details of such inspections
carried out during the last two years; the
nature of irregularities detected; and the
action taken against those found guilty;

(c) whether casss of the gross irregularities
in the branches of Gole Market area have also
come to the notice of the ,Government; and

(d) if so, the corrective steps taken or pro-
posed to be taken to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS:
(SHRIMATI MARGARET ALVA) : (a3)
and (b) Surprise inspection by senior officers,
generally once a month is carried out regu-
larly for Stores in Delhi to monitor their
performance. 1011 inspections have been
carried out from November, 1991 when the
system of monthly inspections on regular
basis was started, till July, 1993. These ins-
pections relate to the 64 Stores located in
Delhi.

H

Display of correct prices, availability of
goods, weight of packed items, observance
of opening and closing time, maintenance of
complaint book and accounting records
deposit of cash receipts in Bank and generaj
performance of the store are among the
matters looked into during the inspections.
When deficiencies are found, the explanation
of the store staff is called for and suitable
‘corrective steps are taken.

(c) and (d) A complaint of underweighting
of ration goods by one of the stores in Gole
Market area was received in January, 1992
The complaint was looked into and even-
though there was no conclusive evidence in
support of the complaint, the employee
concerned was transferred. There has been
no further complaint in this regard.
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[Translation)

Replacement of Sewer Lines

4355. SHRI KALKA DAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government have conducted
any survey in Delhi to ascertain the number
of water and sewer lines which are more
than twenty years old;

(b) if so, the details thereof;

(c) whether the Government propose to
replace them; and

(d) if so, the amount likely to be spent there-
on during 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINI-
STRY OF WATER RESOURCES (SHRIP.K,
THUNGON) : (a) to (d) The information
18 being collected and will be laid on the
Table of the Sabha.

[English]

Development of Towns
4356. SHRI SWAMI SURESHANAND:

SHRI THAYIL JOHN ANJALOSE:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Union Government propose
to develop some towns and cities in Uttar
Pradesh and Kerala;

(b) if so, whether some foreign assistance
have been provided in this regard; and

(c) if 80, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : ‘(a) Yes, Sir.
Since 1979-80, a Centrally Sponsored Scheme
of Integrated Development of Small and
Medium Towns (IDSMT) has been .in opera-
tion in the country including the States of
Uttar Pradesh and Kerala. So far, 52 towns
in Uttar Pradesh and 22 towns in Kerala
State, have been covered under IDSMT and
Central assistance of Rs. 1558.61 lakhs and

L1



125 Written Answers BHADRA 3, 1915 (SAKA) Written Answers 126

Rs. 692.14 lakhs released to the Governments

of Uttar Pradesh and Kerala respectivelys _- 2 3
as per town-wise details given in Siaiement .

1&I0. 6. Barabanki . . . 40.000
(b) and () Under IDSMT, no foreign ; mh : ' : : ;‘;m

assistance is provided. However, an Urban : : : : : :
Development Project at a cost of Rs. 428.00 - Etah .. . - 39.500
crores with World Bank loan assistance is 10 Balafa . . . 40.000
under implementation in the following 15 11. Mahoba .. . 17.530
towns of Uttar Pradesh. 12, Kasganj . . . . 22.000
1. Allahabad 13, Gazipur . . . 38.600
2. Barreily 14, Sitapur . . . 44.200
3. Agra 15. Mainpuri . e . . 39.000
4. Dehradun 16, Hardoi - . . . 39.000
5. Ghaziabad 17. Bijnor . . « 36:750
6. Gorakhpur 18. Orai .- .. . . . - 43.830
7. Jhansi 19. Deoria . . . .- 39.000
8. Lucknow 20. Badaun . . . . 35.500
9. Varanasi 21. Amethi- .. .. . . 39.000
10. Nainital 22. Kashipur . . . . 39.000
11. Saharanpur 23. Padrauna . . ee e 39.000
12. Moradabad 24. Sultanpur . . ee . 53.000
13. Meerut 25. Bisawan .. . . . 33.250
14, Kanpur 26, Shamli . .. . . .  46.000
15. Aligarh 27.Badohi . . . . 25500
Project pro in respect of Kerala 28 MounathBhanjan .. .  25.900
UrbmmDevelomt Project at a cost of 29. Shandila . . . .  27.000
RS. 426.00 crores to be implemented in 3  30. Pilibhit U . . 15.000
cities, namely, Thiruvananthapuram, Koz. 31. Baharaich . . . . 25.550
kode and Kochi towns has been posed to the 32, Lalitpur . . . . 29.300
World Bank for assistance. 33. Mirzapur .. . . . 28.800
The Project proposal in rospect of Cochin 34. Etawah . . . . 44,000
Habitat Improvement project in Kerala 35. Sambhal . . . . 20.000
State at a cost of Rs. 30.00 crores with ODA  36. Haldwani . . . 17.000
assistance, envisages coverage of 152 slums- 37, Lahkimpur ... 21.500
The ODA (UK.) have recently cleared the 38 gikandra Rao . . . 10.000
Cochin Project Proposal. 39.Konch . . . . 27.500
STATEMENT I 40. Kairana . . . . 27.500

41. Modhi Nagar . . . 25.000
Town-wise Details of Central Assistance Rele- 43 jalesar

. . . 15.000

ased under IDMST Scheme to the Government 43. Auriaya . . . R 4.000
of Uttar Pradesh (Upto 31-3-93) 44, Roorkee . . . . 18.000

(Rs. in Lakh) 45 Gonda . . . . 19.000

S. Name of the Town Amount 46. Mawana . . . . 20.000
No. released 47. Koshikalan . . . . 20.000
1 2 3 48. Sikandrabad . . . 15.000
49. Bilaspur . . . . 20.000

1. Jarunpur . . . . 41.800  50. Mauranipur . . . 20.000
2. Azamgarh . . . 39000 5. Chupar . . . 20.000
3. Fatehpur . . . . 41.600 52, Muzzaffarnagar . . .  20.000

4. Hathras . . . . 39.000 Py
5. Banda . . . . $0.500 T 558.610
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STATEMENT I
Town-wise Details of Central Assistance
Released under IDSMT Scheme to the
Government of Kerala (Upto 31-3-1993)
(Rs. in lakhs)
S. Name of the Town Amount
No. released
1 2 3
1. Guruvayoor 44.700
2. Kottayam . . 46.800
3. Trichur . . . . 47.000
4. Kayamkulam . . . 34.200
5. Tellicherri . . L. 38.880
6. Terur. . . . . 41.870
7. Chengnacherri . 46.360
8. Badagara . o 48.450
9. Mallapuram . . . 49.800
10. Thodupuzha 52.500
11. Manjeri . . . 45.330
12. Palghat . . . 43.500
13. Cannanore . . . 26.250
14, Kasargudu . . . 25.000
15. Muvattupuzha 15.000
16. Punalur . 6.500
17. Kalpatta . 7.000
18. Neyyathangara 1.500
19. Shoranur . 6.500
20. Chavakkad . . . 20.000
21. Pathanamthitta . . 10.000
22. Alappuzha 25.000
Total 692.140
[Translation)
Decline in Tea Production

4357 SHRI MUMTAZ ANSARI:
SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:
SHRI BOLLA BULLI RAMAIAH:

Will the PRIME MINISTER be pleased to
state:

(a) whether tea production is likely to
increase the level of 1990-91 during the current
year;

(b) whether there was a heavy decline of tea
production during 1990-91;

(c) if so, the total decline in 1992 and to
what extent it is likely to be increased during
1993;
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(d) whether any concrete proposals are
being considered to improve the production
of tea to compete with foreign market; and

(e) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): (a) to (c)
Production of tea during 1990-91 was higher
as compared to 1989-90. However, produc-
tion during the calendar year 1992 has been
lower by 37.79 m. kgs. (estimated) as com-
pared to 1991.

Considering the present trends in produc-
tion of tea, it is not unlikely that the level of
production during the year 1993-94 will be
higher as compared to previous years sub-
jects to prevalence of favourable weather
conditions in the tea growing regions.

(d) and (¢) Yes, Sir. Tea Board has pre-
pared a perspective plan to increase the
production of tea to 1000 m. kgs by 2000
A.D. so as to obtain higher exportable sur-
plus of tea. The plan includes short-term
measures such as optimisation of inputs and
improved cultural practices; medium term
measures such as irrigation, drainage, reju-
venation, pruning and infilling as well as long
term measures such as replanting and exten-
sion planting.

Pesticides Manufacturing Units

4358. SHRI MAJNAY LAL:
SHRI RAM PRASAD SINGH:

Will the PRIME MINISTER be pleased to
state:

(a) the details of the units manufacturing
pesticides in the couatry;

(b) whether any workshop was organised by
any U.N. agency to provide pesticides to
Indian farmers; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI EDUARDO FALEIRO):
(a) More than 60 units are engaged in the
manufacture of technical pesticides in the
country.
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(b) No report of such workshop has been in India and the payment is received in Indian

received.
(c) Does not arise.

[English)

Duty Free Import from Bangladesh

4359. DR. K. D. JESWANI: Will the
PRIME MINISTER be pleasd to state:

(a) whether the Government are consider-
ing to import some duty free items from
Bangladesh to adjust the unfavourable balance
of trade between the two countries; and

(b) if so, the details of items identified for
the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED) : (a)
No, Sir.

(b) Does not arise.
[Translation]

Facility for Refund of Terminal Excise Duty
on Export Products

4360. SHRI RAJENDRA KUMAR
SHARMA : Will the PRIME MINISTER be
pleased to state:

(a) the details of items in respect of which
the facility for the refund of terminal excise
duty has been extended under the new ex-
port-import policy announced by the Govern-
ment; and

(b) the profit made available to the expor-
ters under the refund of duty facility during
1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CONSU-
MER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): (a) The
facility of refund of terminal excise duty is
available on the supply of goods by the main/
sub-contractors, made to the following cate-
gories, provided the goods are manufactured

rupees:

(a) supply of goods against licences issued
under the Duty Examption Scheme.

(b) supply of goods in India to foreign
ships and foreign airlines:

(c) supply of goods to units located in Ex-
port P-ocessing Zones (EPZs) or Export
Oriented Units (EOUS);

(d) supply of capital goods, components,
parts, raw materials, consumables, instru-
ments, accessories, tools and spares to Oil
and Natural Gas Commission (ONGC),
Oil India Ltd. (OIL), and Gas Authority
of India Ltd. (GAIL), for their off-shore
and non-shore exploration, drilling and
production operations;

(e) Supply of goods and services to projects
financed by the following multilateral or
bilateral agencies/Funds or any other
agency/Fund as may be notified by the
Central Government, under international
competitive bidding or under limited ten-
der system in accordanace with the proce-
dure of those agencies/Funds;

1. Abu Dhabi Fund for Arab Economic
Development.

2. Asian Development Bank (ADB).
3. International Bank for Reconstruc-
tion and Development (IBRD/IDA).

4. International Fund for Agricultural
Development (IFAD). '

5. Kroditansdait fur Wiederaufbau
(KFW).

6. Kuwaiti Fund for Arab Economic
Developme=t.

7. Organisation of Petroleum Export-
ing Countries (OPEC) Fund.

8. Saudi Fund for Development
(SFD). ‘

9. United States Agency for Inter-
national Development (USAID).

10. Yen credit channelised through
Overseas Economic Cooperation Fund
(OECF).

11. Exim Bank of Japan.
12. International Finance Corporation
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13. Canadian International Develop-
mont Agency (CIDA).

- 14. Overseas  Development Agency
(ODA).

(f) supply of capital goods to fertiliser
plants if the supply is made under the pro-
codure of international competitive bidding;

(g) supply of goods and services to projects
under international competitive bidding
(IéB) or similar procedures, where the ICB
or similar pocedures have been authorised
by the Central Government;

(h) supply of goods to any project funded
partly or wholly by a foreign government
or agency as may be notified by the Central
Government.

(b) During 1992-93 (upto 20-8-93), a sum
of Rs. 69.5 crores has been released to the
various licensing authorities for disbursemen¢
of Refund of Terminal Excise Duty and
Duty Drawback to the deemed exporters.

[English]
Export of Mangoes

4361. DR. GUNWANT RAMBHAU
SARODE :
SHRI RAJENDRA AGNIHOTRI :
SHRI SATYA DEO SINGH :

Will the PRIME MINISTER be pleased
to state :

(a) whether the export of mangoes is far
less in comparison to its production ;

(b) if so, the reasons therefor and whether
the Government have formulated any scheme
to boost its export ; .

(c) if so, the details thereof ;

(d) whether ‘Mango Festival’ was organised
in London during May, 1993 ;
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(e) if so, the details thereof and the business
done during the festival ; and

(f) the total quantity of mangoes exported
and the foreign exchange earned therefrom
during each of the last three years, country-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED) : (a) to (c) The
reasons for the low level of export of mangoes
compared to production are non-availability
of air cargo space during the peak period,
high air freight rates and other infrastructural
inadequacies. To boost export of mangoes,
Government through Agricultural and Pro-
cessed Food Products Export Development
Authority (APEDA) has taken steps to
improve production and productivity, improve
quality and packaging, improve infrastructural
facilities etc.

(d) and (¢) A mango promotion programm®
was organised in U.K. in June, 1993 commenc-
ing with a “Mango Festival® and store pro-
motion in London on 9-6-93. Eight con-
tainers of mangoes were shipped by sea and
about 150 tonnes were exported by Indian
Exporters to U.K. during June 1993 to coin-
cide with promotion programme.

(f) The foreign exchange earned from export
of mangoes during the last 3 years is as under :

Year Qty. F.E.
(MTs) earnings
(Rs. lakhs)
1990-91 19380 3122
1991-92 23104 3546
1992-93 27000 4800

Country-wise exports for 1990-91 and 1991-92
are given in the enclosed Statement. Details
of country-wise exports for 1992-93 are not
available. "

\
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'

STATEMENT
Export of Agricultural & Processed Food Products for the Year 1990-91 &
1991-92 )
Qty: MT.
Value : Rs. Lakhs
Products 1990-91 1991-92
Qry. Value Qry. Value

Group :  Fresh Mangoes
Sub-Group :  Mangoes
United Arab Emirates 9581.608 1349.471 12593.539 1838.399
Saudi Arabia 5798.399 787.843 5395.648 845.898
Bahrain . 983.714 202.982 1782.771 284.512
United Kingdom . 792.572 265.533 571.432 169.594
Qatar . 633.203 126.938 663.776 119.983
Kuwait 1056.157 284.091 587.365 94.782
Bangla Desh . 94.843 3.664 999.875 . 19.705
U.SSR. 2.046 0.351 58.884 18.888
Germany 99.278 18.166
Singapore 33.809 9.859 65.209 14.108
U.S.A. 35.693 8.334 70.595 11.704
Oman . 35.642 10.470 37.521 - 9.215
Canada 39.560 12.669 34.465 8.153
Finland 18.600 5.722
Netherlands . 69.664 13.862 16.666 5.640
Hong Kong 21.707 4.810 18.066 5.269
Malaysia 15.189 2.57 24.113 4.937
Switzerland . 6.020 1.958 9.233 2.917
Belgium 12.292 3.309 14.673 2.631
France 76.696 15.745 12.335 2.390
Australia 10.204 3.359 14.612 1.495
Norway 3.805 0.797 4.240 0.886.
Maldives 0.470 0.116 2.230 0.467
Mali . 2.540 0.460
Nepal . 4.833 0.233 5.890 0.397
Portugal 0.276 0.108
Italy . 0.546 0.105
Thailan 0.195 0.028
New Zealand 1.150 0.298 0.010 0.001
German Demo. Rep. 46.148 8.352
Lebenon 18.000 2.085
Austria 4.363 1.427
Kenya . 1.323 0.692
Mauritius 0.350 0.082
Sweden 0.824 0.054
Bahamas 0.055 0.003
Denmark . . . 0.008 0.002
Yemen Arab Republic . 0.007 0.001

SUB-GROUP TOTAL 19380.354 3121.955 23104.583 3546.006
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[Translation)

Investment by South Korea
4362. SHRI RAJESH KUMAR :
SHRIMATI SHEELA GAUTAM :

Will the PRIME MINISTER be pleased
to state : ’

(@) whether India and South Korea have
agreed to promote industrial relations between
the the two countries ;

(b) if so, whether any agreement has been
signed in this regard ;

(¢) if so, the details of the agreements
signed ;

(d) the steps proposed to be taken to
implement these agreements ; and

(e) the extent to which South Korea has
agreed to invest in our industrial sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY IN-
DUSTRY) (SHRIMATI KRISHNA SAHI) :
(a) to (d) An agreement on trade promotion
and economic and technical co-operation was
signed with Republic of Korea in 1974,
which among other things, envisaged greater
economic co-operation between the two
countries by encouraging investments and
joint ventures and other types of economic
co-operation. With the announcement of
economic liberalisation programme, there
has been an increase in the exchange of
business delegations between the two coun-
tries which, inter-alia reflect Republic of
Korea's interest for greater participation in
the Indian economic activities.

(e) Total foreign direct investment approved
during 1991-1993 in respect of Republic of
Korea companies/investors is as under :

(Rs. in million)

1991. 61.5
1992 394.0
1993 79.3

(upto June)

AUGUST 25, 1993
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[English]
Joint Ventures with China -

4363. SHRI RABI RAY: Will the PRIME
MINISTER be pleased to state :

(a) whether the Chinese business commu-
nity has invited Indian counterpart to invest
in joint-ventures in Shanghai and other
cities ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHEMD) : (a) and
(b) In exchange of visits by business dele-
gations of both countries, the Chinese side
expressed interest in the setting up of joint
venture units in China by Indian parties.

Union Carbide Company

4364. SHRI S.B. SIDNAL :
SHRI CHITTA BASU :
DR. D. VENKATESWARA RAO :
SHRI BOLLA BULLI RAMAIAH :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Chief Judicial Magistrate
of Bhopal has directed the C.B.I. to initiate
early official level talks with USA to speed up
the process of extraditing the Chairman o;
Union Carbide to appear before the Indian
court for trial ;

(b) if so, whether the Government have
taken up this matter with the Government of
United States of America ; and

(c) thereaction of the United States Govern.
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS (SHRI EDUARDO FALEIRO):
(@) to () The Chief Judicial Magistrate,
Bhopal had expressed the view that pro-
secution should make efforts for extradition
at Government level. The Central Bureau
of Investigation (CBI) had informed that the
Affidavit for extradition of Chairman, Union
Carbide Corporation (UCC), USA has been
sSworn.
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[Translation)

Trade Relation between India and UK.
4365. SHRI JANARDAN MISRA :

Will the PRIME MINISTER be pleased to
state ¢

(a) whether the Indian and British indus-
rialists have formulated any scheme to
promote trade between the two countries ;
and

() if so, the details thereof and the tiﬁme
by which it is likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY  OF COMMERCE
(SHRI KAMALUDDIN AHMED) : (a) and
(b) During the British Prime Minister s visit
to India in January, 1993, the business re-
presentatives on both sides agreed to launch
an Indo-British Partnership Initiative aimed
at enhancing bilateral economic and comme_
rcial co-operation. Activities under this In-
tiative began in February, 1993 and are
presently expected to continue till Januarys
1994. These, inter alia, include exchange of
industry/trade delegations, meetings/seminars
both in India and U.K. exhibitions, training
programmes and media publicity.

[English]

Marketing of Indian Goods

4366. SHRI R. DHANUSHKODI ATHI-
THAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Union Government have
made any survey for marketing of Indian
goods in South Africa and Israel ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY  OF COMMERCE
(SHRI KAMALUDDIN AHMED) : (a) and
(b) The Export-Import Bank of India has

BHADRA 3, 1915 (S4KA)
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recently conducted survey for trads with
South Africa. Trade with Israel is now open.
However, no survey has been conducted by
the Government.

The survey report conducted by EXIM
Bank reveals trade potential in following
tems :

(i) Products identified for exports to South
Affrica :
(a) Readymade garments
(b) Pharmaceuticals
(©) Dye-Stuffs
(d) Software
(®) Rice
() Tea
(g) Automobile Tyres
(h) Footwear
(ii) Products identified for import from
South Africa :
(a) Wool .
(b) Coal
(c) Steel & Iron
(d) Fertilizers

[Translation)

Expansion of Lok Adalats

4368. SHRI VISHWESHWAR BHAGAT :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Government are making
efforts for the expansion of the Lok Adalats ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R. BHARD-
WADJ): (a)and (b) Lok Adalats are, at present»
voluntary efforts for resolution of disputes
through persuasive and conciliatory methods.
Initially, civil, revenue and criminal disputes
which are compoundable, were being taken
up by the Lok Adalats. Now the Lok
Adalats are also taking up Motor Accident

- Compensation claims, mutation of land pattas_

forest lands, bonded labour, land acquisition,
matrimonial and family disputes and bank
loan cases.
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" As per information available with the
Committee for Implementing Legal Aid
Schemes, 8,041 Lok Adalats have been held
in the country, as on 20-7-1993, where
39,38,881 cases were settled, and compensation
of Rs. 429,24,50,918 has been paid in
2,04,702 MACT cases.

[English)

Construction of Subway in Mayur Vihar

4369. SHRI B.L. SHARMA PREM:
SHRI KALKA DAS:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Government propose to
construct a subway at the ‘T’ Point of Phase II
of Mayur Vihar, Deshbandhu Gupta Road,
Patel Nagar, Pusa Road and near Sarai
Rohalla bridge, Delhi for the safety of the
pedestrians ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) Municipal
Corporation of Delhi has reported that they
had conducted a traffic study. The study has
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